BEFORE THE NATIONAL GREEN TRIBUNAL

In the matter of:

SOUTHERN ZONE, CHENNAI

Original Application No. 217 of 2024 (SZ)

R.N. Palanichamy ... Applicant(s)
Versus

The State of Tamil Nadu,

Rep by its Secretary,

Industries Department and ors. ...Respondent(s)

REPORT FILED BY 2" RESPONDENT

THE DISTRICT COLLECTOR, KARUR

INDEX

S. No.

Date

Description

Page No.

12.11.2024

Report filed by the 2™ Respondent- The
District Collector, Karur.

2-14

24.01.2020

Annexure I- Order copy of Hon’ble High Court
of Madras, Madurai Bench.
(W.P.(MD) No. 26683 of 2019 and W.P.(MD)
No 23008 of 2019)

15-17

25.06.2021

Annexure II- Order copy of Hon’ble High
Court of Madras, Madurai Bench.
(W.P.(MD) No. 3699 of 2020 and W.P.(MD)
No 3115 of 2020)

18-19

14.03.2023

Annexure III- Order copy of Hon’ble High
Court of Madras, Madurai Bench.
(W.P.(MD) No. 3587 of 2020 and W.P.(MD)
No 3029 0f 2020)

20-21

03.11.2020

Annexure IV- Memorandum
(R.C.no 40/Mineral /2019)

22-25

03.11.2020

AnnexureV- Memorandum
(R.C.no 40/Mineral /2019)

26-29

11.11.2020

Annexure VI- Communication Letter.

30-38




8 18.03.2022 Annexure VII- The Proceedings of the Deputy 39-59
Director, Department of Geology and Mining ,
Karur.
(R.C.no 40/Mineral /2019)
9 21.03.2023 Annexure VIII- Enquiry Notice. 60-64
((R.C.no 147/Mineral /2022)
10 20.03.2023 Annexure I1X- Communication Letter 65-76
11 21.02.2022 Annexure X — Memorandam 77-78
12 03.06.2023 Annexure XI — Revenue and disaster 79-81
Management Department.
((R.C.no A2/1823/2023)
13 27.10.2023 Annexure XII — Communication Letter. 82-85
(R.C. No 40/Mines/2020)
14 07.11.2023 Annexure XIII- Communication Letter. 86-87
(R.c.No A5/120/2022)
15 05.03.2024 Annexure XIV- Communication Letter. 90-92
(Rc. No 147/Mines/2022)
16 11.01.2024 Annexure XV- Legal Opinion. 93-115
(Ref: GP/L.O/1750/2024)
17 28.07.2020 Annexure XVI- Environmental Clearance. 116-132
18 12.04.2022 Annexure XVII- Renewal of Consent , TNPCB 133-138

(Note: The page numbers are at the top centre of every page)

-

Through
Dr. D. Shanmuganathan
Standing Counsel of Tamil Nadu
National Green Tribunal
Southern Zone, Chennai

DATE: 22.01.2025







BEFORE THE NATIONAL GREEN TRIBEUNAL

SOUTHERN ZONE, CHENNAI

MEMORANDAM OF APPLICATION

(Under Sec 18(1) read with Sec 14, 15, 17 of National Green Tribunal Act,

2010

Original Application No.217 of 2024 (8Z)

[n the matter of:

2]

3)

1)

R.N.Palanichamy, (Mob:9952854661)
S/0. Natchappa Gounder,

3/128, Petthivakattuthottam,
Pullagoundampalayam,

C.Gudalur west, Chinnadarapuram,
Aravakurichi Taluk, Karur district,
Tamilnadu 639202.
Email:mailtovignesh7 T@gmail.com

P.Tamilkodi,
W/o.R.N.Palanichamy,

3/128, Petthivakattuthottam,
Pullagoundampalayam,

C.Gudalur west, Chinnadarapuram,
Aravakurichi Taluk, Karur district,
Tamilnadu 639202,

N.Gurudev, (Mob:98436644310)
3/o.Natarajan,

No.B 104, Shree varimanasarovar,

Parks School arch road,

Coimbatore South,

Coimbatore. (Email:pngurudevi@gmail .com)

- Vs, -

The State of Tamilnadu,

Rep by its Secretary, Industries Department,
Fort St George,

Chennai-09, (Email - indseciitn, gov.in)
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2)

3)

4

3)

B

The District Collector,

Karur Dhstrict, kKarur - 639007,

(Email-collrkan@tn.nic.in)

Revenue Divisional Officer,
Karur District,
Karur - 539002, (Email-rdokar. tnkar@nic.in)

The Assistant Director,
Geology and Mining Department,
Karar District.

(Email-mine. tnkana@gmail. com)

P.Senthilvel,

8/0.FPalanivel
Pullagoundampalayam,
C.Gudalur west,
Chinnadarapuram,

Aravakurichi Taluk,

Karur district, Tamilnadu 639202.
(Email-senthilvel@gmail.com)

Panchayat President,
C.Gudalur West Panchayat,
K.Paramathy,

Thennilai, 639206,

Karur District, Tamilnadu.
(Emai-bdopar.tnkar@nic.in)

... Respondent(s)

REPORT FILED BY THE 25" RESPONDENT

I, M.Thangavel, LA.S., 3/o.Meenakshisundaram, aged about 57

years, serving as District Collector, Karur District, do hereby solemnly

and sincerely aflirm and state as follows

2) 1 respectfully submit that, | am the 2 respondent in this

Original Application and, well acquainted with the facts with reference
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to the records available in the office of the 4" respondent and [ am

competent to file this Report.

3} I respectfully submit that at the outset, | firmly deny all the
avertments stated by the applicants, except that are specilically

admitted hereunder, and put the petitioner to strict proof of the same.

4) I respectfully submit a precise portrayal ol the issue involved
in the invecation of the petitioner for the contemplation of the Hon'ble

High Court of Madras.

5) I respectfully submit that the 5% respondent applied for the
grant of a roughstone quarry lease over an extent of 1.51.0 hectares in
patta lands §.F.No.1190/1(0.56.0 hect) and 1191(0.95.0 hect) of
Gudalur [West) village, Aravakurichi Taluk in Karur District on
20.01.2019. Applied area had been inspected by the 3 and 4%
respondents m the same year. The 1% and 3™ applicant filed a writ
petition in W.P.(MD) No:26683 of 2019 and W.P(MD) No:3587 of 2020
respectively at the Hon'ble Madurai Bench of Madras High Court with
a prayer that “The respondents 1 to 4 not to grant permission for
running quarrying operation in favour to the 5 respondent in

S.F.Nos 1190/1,2, 1191, 1192/2, 1196, 1189/1,2,3 and 1201

situated at pethiyakatitu thottam pullagoundan palayam,
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C.Cudalur West, Chinnadharapuram, Aravakurichi Taluk, Karur
District” After that one more person named Thiru.P.Shanmugam also

preferred a writ petition in W.P.(IMD]No. 3699 of 2020.

6] | respectfully submit that, the Hon'ble High Court issued
order on 24.01.2020, in W.P.[MD)No.26683 of 2019 that, “"the
petitioner may be called for an engquiry before taking any
decision of granting the quarry lease to the 5*"respondent. If any
lease is granted to the5™" respondent without conducting an

enguiry, the same may be challenged by the petitioner”.

7} I respectiully submit that, the 1* and 3™ applicants appeared
for enquiry on 11.11.2020 and they requested for further time. Based
on their request, series of opportunities were granted on 30.11.2020,
17.03.2021, 21.04.2021 and 30.04.2021. But they failed to appear at
the requested hearings. The 5% respondent obtained environmental
Clearance, Pollution certificate ete. Subsequently the Deputy Director,
Geology and Mining /4™ respondent granted Rough stone quarry lease
vide Proceedings in R.C.No:40/Kanimam/2019, dated:18.03.2022

with three special conditions and 23, general conditions.

8) In connection with that, The Hon'ble High Court issued an

order in W.P (MD).No 3587 of 2020 on 14.03.2023 stated that ® The
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34 respondent is directed to hold an enguiry dfresh on
30.03.2023. In the event of the 3™ respondent not being able due
to official commitment to hold the engquiry on the said date, he
shall duly inform the petitioner as well as the 5% respondent
well in advance about the next hearing date. The enquiry notice
shall also be issued to the other persons, who have moved this
court by way of writ petition. The Xerox copy of the documents
relating to the permission granted for the gquarry to the 5
respondent as well as all the regquisite documents and
permission that he has obtained shall be furnished to the

petitioner in advance”,

Accordingly, enquiry notice has been issued along with photo
copy of the quarry lease proceeding and relevant documents through a
registered post to the 1% applicant/Thiru.R.N.Palinichamy and 3+
applicant/Thiru. N.Gurudev and 5% respondent/Thiru. P.Senthilvel on
23.03.2023, and an enquiry was conducted on 30.03.2023. The 1=
and 3 applicants appeared and submitted their written statements,
that they did not receive the said related to quarry lease documents,
Quarry to be inspected by officials, the Panchayat president wrongly
named their house as Farmhouse, the distance between the quarry
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and the fencing of his land is only 10 (Ten) metres. The Hon'ble
National Green Tribunal appeal petition pending for disposal as
against the District Environmental Engineer, Tamilnadu pollution
Control Board order, the third applicant written statement stating that
he is residing at Coimbatore, his land is adjoining to the stone crusher
of the 5% respondent. The dust emanated from the crusher endangers

cattle and his land.

9) 1 respectfully submit that, the District Collector, Karur
directed the Tashildar, Aravakurichi to submit a detailed report en the
objection raised by Thriu.R.N.Palanichamy and Thriu. N.Gurudev in
the above said quarry lease. The Tahsildar, Aravakurichi in his report
stated that, the applicants [Thiru.R.N.Palanichamy] Terracotta roof
house and cattle shed are present in 5.F.No.1196, the distance of
quarry lease in S5.F.No.1191 is 300 feet. There is no house in
8.F.No.1196 moreover, the above said patta land used for grazing
purpose. The Block Development Officer, K.Paramathi reported that,
the petitioner/Thiru. R.N.Palanisamy and Shanmugam houses are not
approved by Block Development officer vide in letter No.AS/120/2022,

dated:07.11.2023. The Panchayat President reported that the
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8.No.248 of Gudalur {(West) village was not an approved a house site

of Thiru.R.N.Palanisamy and Thiru. P.Shanmugam.

10) T respectfully submit that, the applicant repeatedly
submitted the same type of statements and representations, the
Learned Government pleader, opinion was requested vide Letter in Re.
No.147 /Mines/2022, dt:05.03.2023. The Government pleader stated
in his opinion, on perusal of my communication and averments
thereto it is deciphered that the objection are not proven, and
therefore he is of the considered opinion that there is no legal
impediment to proceed further regarding the granting of the Transit
Permit to the lessee in accordance with law to the 5% respondent vide

in letter No GP/L.o/1750/2024 dt:11.01,2024,

11) I respectfully submit, that after the completion of enguiry
process and necessary steps as directed by the Hon'ble High Court,
the third applicant/ Thru.N.Gurudev filed a contempt petition No
(MD) 387 of 2024 in W.P.(MD)No.3587 of 2020 in the Hon'ble Madurai
Bench of Madras High Court on 13.02.2024 with prayer to that “Se
far, the contemnor has not taken any steps to comply the orders

of this Hon'ble High Court. Since the respondent/ contemnor has
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violated the order of the Hon'ble High Court in W.P(MD|No.3587

of 2020 dated 14.03.2023".

At the i—l{m'ttle High Court, it was stated that the
respondent/Contemnor, the District Collector, had been scrupulously
followed and on the date stipulated i.e. on 30.03.2023, personal
enquiries were conducted with the contempt petitioner and also one
another petitioner ThiruR.N.Palanichamy, moreover the District
Collector/first respondent had filed counter affidavit on 16.07.2024
and the case is pending before the Hon'ble Madurai Bench of Madras

High Court.

12) The first applicant and his wife, the second applicant and
the earlier co-petitioner, i.e the third applicant filed the present
original Application No.217of 2024 at this Honble National Green
Tribunal (South Zone) Chennai. The Counter remarks to the grounds

furnished by the applicants are submitted.

Ground ‘a" to ‘d":-

Quarry lease granted to the 5% pespondent under the Rule

19{1), 20, 36(1) and in order to consistent 36(1-A) of the Tamilnadu
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Minor Mineral Concession Rules, The Rule 36(1-A) (c}fiii] envisages
the stipulations for adhering 300 metres radial distance for a stone
quarry. The Revenue Divisional Officer, Karur reported that habitation
site, approved layout not falling within the 300 metres radius from
applied area. The Block Development Officer reported that there is no
approved site within the 300M radius of quarry lease area. The
Panchayat president reported that, the Petitioner Thiru.Palanichamy

house is not an approved house,
Ground ‘e’ to ‘h':-

The District Collector, granted rmough stone lease vide
proceedings in RC.No.40/Mines/2019, dated:18.03.2022, to the 5%
respondent in patta 5.F.Nos.:1190/1{0.56.0 hects) and 1191 (0.95.0
hects) of Gudalur (West), Aravakurichi Taluk in Karur District based
on the recommendations from the Government Official and relevant
records and statutory clearances wvia SEIAA/TN/F.No.7394/1(a)/
E.C.No.4267 /2020 dated:28,07.2020, approved Mining plan and
Consent to establish and Operate granted by Tamilnadu Pollution
Control Board. The applicant without providing any material evidence
projected that the 5% respondent, caused hindrance to the village

people and existing village roads. No villager other than the applicants
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10

in this case have reported any hurdles met by them, due to the
transportation of quarried material by the 5" respondent and, the
village President had not lodged any complaint regarding the damages

caused to the village roads.
Ground ‘i’ to ‘k":-

The applicant merely reproduced the conditions imposed in the
environmental clearance granted by the State Level Environment
Impact Assessment Authonty in Letter No.SEIAA-
TN/F.No.7394/ 1(a) / EC.No.4267 /2020, dated:28.07.2020. The said
clearance came to effect from the date of execution of lease deed
18.03.2022. Periodic verifications by the Assistant Director, Geology
and Mining and District Environmental Engineer, TNPCB will only
unearth violations or breach of conditions if any committed by the 5t
respondent. The applicant without any proof to substantiate his claim,
reiterated the conditions of SEIAA one by one and suffixing them as
viplated the condition, corresponding to that. Therefore, the averments
made by the applicant are in fructuous and having no merits before

law.,
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11

Ground ‘1’ to ‘n":-

As stated above, that the applicant falsely creates a picture to
the Hon'ble National Green Tribunal, that none of the conditions
imposed by SEIAA to the 5% respondent were implemented. To the
contrary, the District Environmental Engineer Tamilnadu Pollution
Control Board issued consents for Air & Water (Prevention of
Pollution) vide proceedings No.F.1463 KAR/RS/DEE/TNPCB/KAR
AW /2021, dated:30.04.2021 to the 5% respondent. The hypothetical
observations of the applicant according to his whims and fancies are

not admissible under law.

The restrictions imposed under Rule 36(1) and 3&(1-A) are
having relaxations also, the Rule 36(1) can be made flexible with the
permissions of the District Collector, railway and ropeway
administrations. The Rule 36 [1-A)(b} envisages, the methodology to
be adopted in case of operational sources for rock gquarrving, like
drilling and blasting by adopting geood practices, water vetting and soil
stabilization. Moreover, the dwelling place of the first applicant is a
farm house, wherein two of his employees were provided shelter by
him. The first applicant is not at all residing within S500M of the

quarry site. In the past, while the application of the 5% respondent
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12

was in process, the Hon'ble High Court directed this respondent to
provide enquiry chance to the first and third applicants and in case
the quarry lease is granted to the 5% respondent the applicants were
instructed to file appeal petitions, before the competent authorities,
But for all practical purposes, the applicants dragged the process of
enquiry by way of non-appearance or requesting for the documents

related to the granting of quarry lease repeatedly.

Ground ‘o’ to ‘s":-

The applicants to the Original application, without any verification, or
evidence haphazardly furmished all the specific conditions of the
environmental clearance granted by SEIAA like lighting system,
provision of safety eqguipments, working hours, and the
Commencement of quarrying operations by the 5% respondent. Itisa
well known fact, that as per the Tamilnadu Minor Mineral Concession
Rules, 1959, the date of execution of lease deed is the commencement
of lease period. Clearance and mining plan will come into effect from
that date. While so0, the applicant’s contention that from the date of
application, that is from the year 2019 and the non-mining plan

period 2012 as working pericds are not sustainable before law.
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13

13) I respectfully submit that the prayer of applicants are devoid
of Merits for the following reasons addressed, at the Hon'ble National

Green Tribunal (SZ), Chennai.

(i} A roughstone quarry lease, over an extent of 1.51.0 hectares
in patta S.F.No:1190/1 and 1191 of Gudalur (West] village,
Aravakurichi Taluk in Karur District had been granted for a period of
five years vide proceedings No.40/Kanimam/2019, dated:18.03.2022.
As per the rule 36C(1) of the Tamilnadu Minor Mineral Concession
Rules 18959 any person aggrieved by the order may file an appeal with
the District Collector, Karur within a period of 30 days from the date
of the order. The applicants had preferred litigations in the Hon'ble
Madurai Bench of Madras High Court. There is no appeal preferred to

the District Collector by the Applicants then until now.

(ii) The State Level Environment Impact Assessment Authority
have granted clearance vide Letter No. SEIAA-
TN/F.N/No.7394/ 1{a)/Ec.No.4267 /2020, dated:28.07.2020. The said
clearance was advertised in widely circulated Tamil and English
Newspapers. The applicants had not filed any appeal to the Hon'ble
National Green Tribunal at that time. Now a belated submission had

been made with insignificant grounds.
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14

{iiif The prayer for cancellation of CTO order No.2105136814402,

dated:30.04.2021 is also a belated one.

(iv) In the absence of any material evidence for the damages caused to
the applicant’s by the respondent from guarryving operations in patta
S.F.Ne.1190/1 & 1191 over a combined extent of 1.51.0 hectares is

not maintainable before law.

Diate : 12.11.2024

Karur,

VERIFICATION

I, M.Thangavel, LA.S,, 5/o.Meenakshisundaram, aged about 57
years, serving as District Collector, Karur District, arrayed as 2nd
respondent to the 0.ANo.217 of 2024 do hereby verify that the
contents of this counter affidavit are true to my knowledge and belief.

Verified at: Karur

Date: 12.11.2024 nhﬁﬂﬂ:ﬂnr
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5 H.E. @) N0,26683 of 2012 |
I b " L\HHJ. Ty |

o ; End il
3, "t - . - |
: 5 iﬂf% - /dﬁ:h Ig

L.I?:E'ﬁlm:ham},r ... Petitid

" ' i
1) The State of Temil Naduj* |
6 Rep. by irs Secretary, |,
Industriss Department, |
J FOIT SU.GRODQE;
¢ Chennal - 600 Q0P
dE':' T+ Director,
¢ Geclogy and Mining Department,
\ Chennal. .,
¢ %) The District Collectpr,
Yarur bistrict, Earur.
& . .
£} The Assistant Director:
Geolegy and Mining Department.
(4 karuc.
. 5) ©.senchilvel 0 -+ - Respondsét

| emmyre: Writ Peciction is filed under Article 226 of the Cons i mlid

1 of India to issue & Writ of Mandsnus, directing the 3* and I
regpondents to ipitiate appropriate action against the 5 responel

{er s illegal mining operation in §.F.Nos.1190/1, 2, 1191, 114,

y1ap, 118971, 118%9/2, 118%9/2, 1201 situated at pechiyakattuthotts
i ul | agonndanpalaysm, C.Cudalur West, Chinnadharapuam, hra.'luruun.‘.t[
raluk, Xarur Districr for expiry of the lease agreement period ded

A

: %4 _3.2007, nopgequently direct the 3* and 4" rt-:lpangunrs nok
give permission for ronning illegal stone quarry operation to thi®*
L raspundent wirhout bearing objection of the petiticmer,
' ; |
¢ For Petitioner : Mr.S.Gokul Raj
*or BR 1 to 4 - Mrs.J.Padmavathi Devi, f
li special Government Pleader
¢ i

¢ “
| ¢ 139957 Il
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ANNEXURE I


= 4
e

K 16 WLA.(MD).Na. 20883 of 28 1
; - ¢

PN I
¢

3.‘

} The Writ Petition has been Tiled seeking a direction to the
and 4 respondents to initiate appropriate action against the ¢
respondent fnll.' hiz illegal mining operation for expiry of the leaf, : §
/ Rneoyions period dated 24.3.2007 and consequently direct the 3 e ‘-_“
¢ respondents not to give permission for rumning illegal stot
quarry operation to the 5 respondent without hearing objection of

the pecicionsr.
special Government Fleadsr up® 4

instrucrions srares that a status report was called for and thé Iy
| ftcurth responden: had filed the status report dated 24.01.2020. 3* 7,
.”f“’ scatus report, it has been mentioned that the father of ¢bf
tifth respondent was originally granted with roughstone cuarfy
lease, which expired as early as on 24.03.2007. after that, 3t 7
sppears that the fifth respondent had applied for quarrying leas®
ter 3.7.Nos.1190/1 and 1191 over sn extent of 1.51.0 hectares of
parta lands in Gudaler Village, Aravakurichi Taluk, Karur pistrict. ' °

2. Mrs.Jd.Padmavathi Devi,

: 3. An application was processed based on the recommendations of |
¥.. Revenue Divisional Officer, Karur and Deputy Director; GeolodY !

, end Mining, rhar precise area te the applied field has bee” @i
comuunicated on 05.09.2018 with special conditions. The &pplicﬂnﬂ'r .

fifth respondent had also applied for Environmental clearance to the -

lease applied area and it is pending before the State LE'H'EJ-E
Enviropmental Impact Assessment Authority {SEIRA) . '“

3. The report of the fuurth-rusp_ﬂndnnl: further states that the
lease epplicarion is made by the fifth respondent and there will not

be any discurbance to the farm house of the petitioner, even if the
quarry license 1if granted to the fifth respondent. IT 15 also
mencioned in the status report that-no illegal quarrying has beel ™

| aope in the field as mentioned by the petitioner.

Tl

5. It as further stated by the learned counsel for the
peririonsr that the sratus report submitted by thé fourth ﬂ?‘pﬂﬂdl?ﬁ
‘A5 peen filed wyithout conducting &any enquiry with the petitioner o

rnis regard.
1 i ieved of the =
4. pe that as it may, as the petitioner is aggr :
jease being granted ToO the fifth respondent which would nrtuc;lzgs :
nabiration arcund the applied field the petitioner may E c

1":;-: an Snouiry hefore caking any lc_licl.slungnf gggtinq t qua.tg m
1 - the rfifth respond .. If_any leas =48
#I‘Efn"fea ro che I1IT spondent without copducting an enquiry. th:

: aime rma.',r pe challenged DY the petitiﬂmr.}It ig :!mde W'H;.:y h:l::lre;hzn
witnout prior potice to t.‘l_:te_pﬂt:l.rimur, no decisiocn 'l

e c——
Fhis ragardi. .

o

.
f
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T. With the ahove directi : .
o ons, the writ petirtion i
0508 . Consequently, cannact;d. W.M.P. I!E: Hu.ﬂﬂl.'i'ﬂ

sd/-

. Assistant Registrar (P
/! True Copy //

To

1} The Jecretary,
Industrias Department,
Fort St.George, Chennai - &00 008

!’I The Director, '
Genlogy and Mining Department,
Chennai.

3) The District Collector, \ _: . i
Karur Districe, Hq_.ﬂ.r- &1 | &5 |

4} The Assistant Director; .

)y Geology and Mining Department.
Rarur. = . Bﬂ |
v +1 oC to Mr.S.GOKULRAJ, advocate ( SR-2967(E) dated 24/0- U

€z (11.02.2020) 3¢ &C
1

S 58
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BEFORE THE MADURAI BENCH OF MADRAS HIGH COURT
DATED : 25.06.2021

ANNEXURE 11
CORAM
THE HONOURARBLE MRS .JUSTICE J.NISHA BANU
H.P{MDINo,36233 of 2020
and WMP(MDINo,.3115 of Z0J0
P.Shanmugam .+: Petitloner
Vs.

1.The State of Tamil Nadu,

Rep by its Secretary,

Industries Department,

Fort 5t.George, Chennai - 9.
Z2.The Director,

Geology and Mining Department,

Chennai.
3.The District Collector,

Karur District, Karur.
4.The Assistant Director,

Geology and Mining Department, HKarur.
a2.P.Senthilvel . .. HRespondents

PRAYER: Petition filed under Article 226 of the Constitution of
India, praying for the issuance of a Writ of Mandamus, directing
the respondents 1 to 4 not to grant permissicon for running mining in
favour of the 5" respondent in S8.F.Nes.1190/1,2, 1191, 11%2/2, 119%,
1189/1, 118%/2, 118B9/3, 1201, =situvated at Pethiyakattu Thottam,
Fullagoundan Palayam, C.Cudalur West, Chinnadhara puram,
Aravakurichi Taluk, Rarur District; without conducting enguiry based
upon the representation, dated 03.02,2020.

For Petitioner : Mr.s.Gokul Raj

For Respondents : Mr.P.Thilak Kumar

(Rl toc Rd) Government Advocate

CRDER
The learned counsel appearing for the petitioner seeks

permission of this Court to withdraw this Writ Petition. He has
also sent a letter, dated 19.06.2021, to the Registry to that
effect.

hipsrSaraCE s BCour s o INCaardcas’
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a

2. In the light of the above, +this Writ Petition is dismissed
as withdrawn. MNo costs. Consequently, the connected miscellanecus
petition is also dismissed.

gd/-
Aszsistant Registrar{CS-III)
// True Copy [/

/o /2021
Sub Assistant Registrar(CS)

MPK

Nogte: (1) In view of the present lock down
owing to COVID-19 pandemic, a web copy of the
order may be utilized for official purposes,
but, ensuring that the copy of the oprder that
is presented is the correct copy, shall pe the
responsibility of the advocate/litigant
concerned.

To

1.The State of Tamil MWadu,
Rep by its Secretary,
Industries Department,
Fort St.George;, Chennai - 9.

2.The Director,

Geclogy and Mining Department,
Chennai.

3.The District Collector,
Karur District, Xarur.

4.The Assistant Director,
Geology and Mining Department, Karur.

+1 CC to M/s.S5.GOKULRAJ, Advocate ( SR-20400([F] dated 28/06/2021 )
+1 CC to M/s.SPL GP ( SR-20461[F] dated 28/06/2021 )

W.P(MD)No.3699 of 2020
25.06.2021

NSM (C0)
TR(02.07.2021) 2P 7C

hitps:ifheservices scouris . gav inhceenviceal
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WRIME) Mo 3587 of 2020

A\THE MADURAI BENCH OF MADRAS HIGH COURT
¥ DATED: 14.03.2023
CORAM
'; HE HONOURABLE Ms.JUSTICE P.T.ASHA
W.P. (MD) Wo.3587 of 2020
and
W.M.P. (MD) ¥Wo.3029 of 2020

20

H.Gurudav
ks fus./

Petitioner

1.The State of Tamil Nadu,
represented by its Secretary,
Industries Department,
Fort Bt.George,
Chennai -9,

2.The Director,

Geolegy and Mining Department,
Chennai.

3.The District Collector,
Karur District,
Earur.

4.The Assistant Director,
Geology and Mining Department,
Earur.

S5.P.Senthilvel «++ Respondents

ERAYER: Writ Petition filed under Article 226 of the Constitution .
of India for issuance of Writ of Mandamus, directing the
respondents 1 to 4 not to grant permission for running mining
operation in favour of the 5" respondent in 3.F.Mes.1180/1, 2,
1191, 11%92/2, 1196, 1189%/1, 1189/2, 118973 and 1201 situated at
Pethiyakattu Thottam, Pullagoundan Palayam, C.Cudalur West,
Chinnadhara Puram, Aravakurichi Taluk, Karur District without
conducting enquiry based upon the representation dated 07.01.2020.

For Petiticner ] Mr.85.Gokul Raj
Far Rl to R4 : Mr.R.Raghavan
Government Advocatm
For RS s Mr.H.Suresh
ORDER

The above writ petition has been filed seeking direction te
the respondents 1 to 4 not to grant permission for running mining
operation in favour of the fifth respondent in §.F.Nos.1190/1, 2,

173
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i &
MJ-.
1191, 119272, 1196, 1189/1, 1189/2, 1189/3 and 1201 at

pethiyakattu Thottam, Pullagoundan Palayam, C.Cudalur West,
chinnadhara PFuram, Aravakurichi Taluk, Harur District.

2.1t is informed by the learned Government Advocate for the
respondents 1 to 4 that though several notices were issued calling
upon the petitioner to appear for an-enquiry, he had not appeared
in person. However, this statement is refuted by the learned
counsel for the petiticoner stating that the petitioner had
appeared and he had requested rhe respondents 1 to 4 to provide
him with the requisite documents, which to date has not been

handed over to him. He has also taken steps under Right to
information Act, which is also futile. )

3,Therefore, considering the fact that the petitioner has been
asked to appear before the enguiry without him being furnished
with the documents, the third respondent is directed to hold an .
enquiry afresh on 10.03.2023. In the event of the third respondent
not being able due to official commitment Lo hold the enguiry on 1
the said date, he shall duly lnform rhe petitioner as well as the
fifth respondent well in advance about the next hearing date. The |
engquiry notice shall also be issued to the other persons, who have |
moved this Court by way of writ petitions. The Xerox copies of the
documents relating to the permission granted for the guarry to the
Fifth respondent as well as all the requisite documents’ and
permisaion ‘that he has obtained shall be furnished te Lhe
petitioner in advance. :

4 With the aforesaid directicns, the Writ Petition is disposed

of. Howaver, there shall be no order as to costs. Conseguently,
connected Miscellaneous Petition is closed.

W
[

———— — ==

sd/-
Bssistant Registrar(CO)

/! True Copy // 6?}{"

15/03/2023
Sub Assistant Registrar(CS)

- Yoo

TO

1.The Secretary,
Industries Department,
Fort St.George;
Chennai -9.

2/3

"(~A786835
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/Translated Copy/
Geology & Mining,
Collectorate, Karur.
dated: .11.2020
R.C.No. 40/ Mineral /2019
MEMORANDUM
Sub: Mines and Minerals —Karur District — Aravakurichi Taluk - Gudalur

(West) Village S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect)
Over an extent of 1.51.0 Hectare. Quarry lease application — Minor
Mineral - Rough Stone/Gravel — Based on the order’s of the Court
regarding the objection received in granting Rough Stone / Gravel
lease application preferred by Thiru.P.Senthilvel - conducting
personal hearing - Reg.

Ref: 1. Application of Thiru.P.Senthilvel, S/o.K.Palanivel,
Pullagoundampalayam, Periyamathiyagudalur Post,
Aravakurichi Taluk, Karur District, dated: 21.01.2019.

2. Precise Area Communication Notice R.C.N0.40/Mines/2019,
dated: 05.09.2019

3. Writ Petition filed by Thiru.R.N.Palanisamy in the Hon’ble
Madurai Bench of Madras High Court vide W.P.(MD)N0.26683
of 2019.

4. Writ Petition filed by Thiru.N.Gurudev in the Hon’ble Madurai
Bench of Madras High Court vide W.P.(MD)No0.3587 of 2020.

5. Writ Petition filed by Thiru.P.Shanmugam in the Hon'ble
Madurai Bench of Madras High Court vide W.P.(MD)N0.3699
of 2020.

6. Order of the Hon’ble Madurai Bench of Madras High Court in
W.P.(MD)N0.26683 of 2019 Dt:24.01.2020.

*kkkkk
In the reference 1 cited, quarry lease application received for quarrying Rough
Stone and Gravel in S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an extent of
1.51.0 Hectare of patta land in Gudalaur(West) Village, Aravakurichi Taluk, Karur Distrcit.

2) Precise area Communication Letter was issued for the above said applied area

vide ref.2™ cited.
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/Translated Copy/

3) Regarding the Writ Petitions filed by you by Objecting in granting the Quarry
lease to Thiru.P.Senthilvel, on the Orders of the Hon’ble Madurai Bench of Madras High
Court vide in the reference 6" cited, you were intimated for Personal hearing on
11.11.2020, 4.00P.M.

Deputy Director,
Geology and Mining,
Karur.
To

1. R.N.Palanichamy,

S/o. Natchappa Gounder,
Petthiyakattuthottam,
Pullagoundampalayam,

C.Gudalur west, Chinnadarapuram,
Aravakurichi Taluk, Karur district.

2. N.Gurudev,

S/o.Natarajan,

No.B 104, Shree varimanasarovar,
Parks School arch road,
Coimbatore South,

Coimbatore District.

3. Thiru.P.Shanmugam,
S/o.Palanichchamygounder
Pullagoundampalayam,

C.Gudalur west, Chinnadarapuram,
Aravakurichi Taluk, Karur district
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/Translated Copy/
Department of Geology &
Mining,
Collectorate, Karur.
dated: .11.2020
R.C.No. 40 / Mineral / 2019
MEMORANDUM
Sub: Mines and Minerals —Karur District — Aravakurichi Taluk - Gudalur

(West) Village S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect)
Over an extent of 1.51.0 Hectares Rough stone and Gravel Quarry
lease application — preferred by Thiru.P.Senthilvel- Writ petition
filed by R.N.Palanisamy, Gurudev and Shanmugam Based on the
order’s of the Court - conducting personal hearing - Reg.

Ref: 1. Application of Thiru.P.Senthilvel, S/o.K.Palanivel,
Pullagoundampalayam, Periyamathiyagudalur Post,
Aravakurichi Taluk, Karur District, dated: 21.01.2019.

2. Precise Area Communication Notice R.C.N0.40/Mines/2019,
dated: 05.09.2019

3. Writ Petition filed by Thiru.R.N.Palanisamy in the Hon’ble
Madurai Bench of Madras High Court vide W.P.(MD)N0.26683
of 2019.

4. Writ Petition filed by Thiru.N.Gurudev in the Hon’ble Madurai
Bench of Madras High Court vide W.P.(MD)No0.3587 of 2020.

5. Writ Petition filed by Thiru.P.Shanmugam in the Hon'ble
Madurai Bench of Madras High Court vide W.P.(MD)N0.3699
of 2020.

6. Order of the Hon’ble Madurai Bench of Madras High Court in
W.P.(MD)N0.26683 of 2019 Dt:24.01.2020.

*kkkkk
In the reference 1% cited, quarry lease application preferred by P.Senthilvel for
guarrying Rough Stone and Gravel in S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect)
Over an extent of 1.51.0 Hectare in patta land of Gudalaur(West) Village, Aravakurichi

Taluk, Karur Distrcit.
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/Translated Copy/

2) Precise area has been Communicated for the above said applied area vide in the
reference 2™ cited.

3) Inthe references 3™ to 5™ cited RN Palanisamy, and P.Shanmugam filed Writ
Petitions before in the Hon’ble Madurai Bench of Madras High Court with a prayer of
objection in granting Rough Stone / Gravel quarry lease application preferred by you.

4) Based, on the Orders of the Hon’ble Madurai Bench of Madras High Court vide in
the reference 6™ cited, the objection raised persons were intimated for Personal enquiry on

11.11.2020, 4.00P.M. In this regard, you are also intimated to appear in this office.

Deputy Director,
Geology and Mining,
Karur.
To

P.Senthilvel

S/o K.Palanivel ,
Pullagoundanpalayam,
Periyamathiyagudalur Post
Aravakurichi Taluk,

Karur District.
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/Translated Copy/

From
N.Gurudev,
S/o.Natarajan,
Pothiyangkattu thottam
C.Gudur West
Chinnatharapuram
Aravakurichi Taluk
Karur District .

To

Deputy Director

Geology and Mining

Karur District
Sir,

| am currently residing temporarily at the above address, Parks School arch road,

Coimbatore South, Coimbatore District. | hereby appear personal hearing today,
11.11.2020, as per the memorandum of the Deputy Director, Geology and Mines, Karur,

vide No. 40/Minerals/2019 dated 03.11.2020 and humbly request you to grant me time for

submitting my explanation.

Yours faithfully

N.Gurudev
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From
R.N.Palanichamy,
S/o. Natchappa Gounder,
Petthiyakattuthottam,
Pullagoundampalayam,
C.Gudalur west, Chinnadarapuram,
Aravakurichi Taluk,
Karur district.

To
Deputy Director
Geology and Mining
Karur District
Sir,
I am residing at the above address. Karur Geology and Mining Department, their
memorandum N.K.No.40/Mineral/2019 dated 03.11.2020 | have accepted the summons

and appeared in personal hearing today 11.11.2020. The summons received on yesterday

only. | also request you to grant me time. So, that can able to submit my explanation.

Yours faithfully

R.N.Palanisamy
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/Translated Copy/

From
Mr. P. Senthilvel,
S/o.K. Palanivel,
Pullakakundanpalayam,
Poiyamadhiakudalur Post Office,
Aravakurichi Taluk,
Karur District.

To

Deputy Director

Geology and Mining

Karur District
Sir,

| have been operating a quarry and crusher in our ancestral land in

Pullakundanpalayam for the past twenty years. We have been operating quarry with the
proper Licence since 1997-2012. We applied for renewal of the license in 2012. Again, my
health condition was severely affected and we could not proceed further. We could not
operate the quarry for the last six Years now, after recovering, we have applied for renewal
of the license to operate the quarry. We applied on 21/01/2019. We received the mining
plan on 06.09.2019. We have received permission to operate the quarry from the State
Environmental Impact Assessment Commission on 20/01/2020. But, Thiru.R.N.
Palaniswami, Gurudev and Shanmugam, by objecting the grant of lease and filed a case in
the High Court. But these three people are not residing in the village for past 15 years, but
they are residing outside the town. They are expressing this opposition due to their
vandalism and inferiority complex. They were not affected due to my quarrying business. |
cannot do anything else except this business. | have to support my old aged father, mother,
wife and son. | have no other source for my livelihood, and also spent a lot of money on the
hospital, so | humbly request you to consider me and give me permission to operate my

guarry. Hereby, the state environmental impact assessment (EC) copy has been attached
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/Translated Copy/

to proceed further. The fathers of the above petitioner's have supported us for so many
years. They only suggested us to construct a crusher. This is our ancestral land, but ow
they purchased the adjacent lands and they are opposing to continue our quarry business.
The order coffee came only after the officials came to the village and questioned them in
person. For so many years, no one has been affected by my business. They are using my
illness condition, by listening to others' words and opposing to continue our quarry
business. Sir, | humbly request you to consider the above conditions give me permission to

operate the quarry.

Yours faithfully

P. Senthilvel,
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The Proceedings of the Deputy Director, Department of Geology and Mining, Karur
PRESENT: Dr.P. Jayapal, M.Sc., Ph.D.,

R.C. N0.40/Mines/2019, Dated: .9.2019

Sub: Mines and Minerals — Karur District — Aravakurhichi Taluk —
Gudalaur (West) Village - Patta land in
S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an
extent of 1.51.0 Hectare — application preferred by P.
Senthilvel, quarry lease granted for five years to quarry
Roguhstone and gravel order issued — Regarding.

Ref: 1. Application of Thiru.P.Senthilvel, S/o.K.Palanivel,
Pullagoundampalayam, Periyamathiyagudalur Post,
Aravakurichi Taluk, Karur District, dated: 21.01.2019.

2. This Office even number letter dated: 21.01.2019.

3. The Revenue Divisional Officer, Karur Iletter
RcNo0.A1/0463/2019, dated :28.08.2019.

4. The Deputy Director, Geology and Mining, Karur
inspection report dated:05.09.2019.

5. This Office even number Memo dated:05.09.2019.

6. The Deputy Director, Geology and Mining, Karur Mining
Plan approved letter No0.40/Mine/2019, dated:

06.09.2019
7. Hon’ble Madurai Bench of Madras High Court, Madurai
W.P.(MD) N0.26683/2019 filed by

Thiru.R.N.Palanisamy, W.P.(MD)No0.3584/2020 filed by
Thiru.N.Gurudevandc W.P.(MD) No0.3699/2020 filed by
Thiru. P.Shanmugam.

8. State Environmental Impact Assessment Authority’s

order copy No. SEIAA-
TN/F.N/No0.7394/1(a)/EC.N0.4267/2020, Dated:
28.07.2020

ORDER:

In the referencel® cited, Thiru.P.Senthilvel have applied for quarry lease for
guarrying Rough Stone and Gravel in S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect)
Over an extent of 1.51.0 Hectare of patta land in Gudalaur(West) Village, Aravakurichi

Taluk, Karur District for a period of five years.



51

/Translated Copy/

2) The applicant submitted the application with an application fee of Rs.1500/-
remitted at State Bank of India, Thanthoni Branch vide Challan No.22, dated:21.01.2019.
Furthermore, the petitioner has submitted a certificate and copies of village accounts

proving that there is no pending income tax or mineral tax to be paid.

3) A report was requested from the Revenue Divisional officer, Karur through the
letter seen in the reference 2 cited, to inspect the area where the applicant applied the

license for Roughstones and gravel.

4) The Revenue Divisional Officer, Karur and the Deputy Director, Geology and
Mines, Karur have inspected the land in which the applicant has sought a license to quarry

Rough stone and gravel are submitted a report.

5) In the reference 3" cited, the Revenue Divisional office, Karur Report found in
Appendix 3, it is stated that the land in Karur District, Aravakurhichi Taluk — Gudalaur
(West)Village of Patta land in S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an
extent of 1.51.0 Hectares, in the village records called as Royathwari Punjai and it is
belongs to Thiru. Senthilvel S/o. P. Palanivel as per Patta No. 1032 of Gudalur West

Village, and that the above lands belong to the Ryathu Punjai category.

The four boundary details for S.F.No. 1190/1 are as follows,

1 S.F. No. 1191 South of Senthilvel Patta Land

2 S.F. No. 1188 West of the carriageway

3 S.F. No. 1190/2,3 Senthilavel and Subramani are located north of the Patta land.

4 S.F. No. 1197 East of Senthilvel Patta Land
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The four boundary details for S.F.No. 1191 are as follows,

1 S.F. No. 1196, 1192 Palaniswami and Tamilkodi are located
south of the Patta land.

2 | S.F. No. 1188 West of the carriageway

3 North and East of S.F. No. 1190/1 Senthilavel Patta Land

The S.F. No. 1190/1 has a hect 0.56.0 ares and S.F. No. 1191 has a hect 0.95.0
ares Total hect 1.51.0 ares. In the field inspection of the proposed land numbers, the
boundaries have been defined and boundary stones have been planted at the places where
the quarry lease license is sought. It is stated that there are no rare trees, historical
monuments and places of worship in these lands, and this land is not under the Land Limit
Act or the Land Reforms Act. No high/low voltage power lines pass through these lands,
and there is no cemetery, educational institution, etc. near the proposed land. There are no
approved houses or villages within a distance of about 300 meters from the boundary of
these fields, in the report of the Tashildar, Aravakurichi, Gudalur West Village, S.F.No.
1190/1, 0.56.0 acres and S.F.No. 1191, 0.95.0 acres, totaling 0.95.0 acres; There is no
objection to the grant of quarry lease license to Mr. Senthilvel, T/P. Palanivel for quarrying
Roughstones/gravel for 5 years in an area of 1.51.0 acres. Further, the grant of quarry lease
license there is no objection received from the public and local person also published in the
‘A1’ of concerned village. Karur District, Aravakurichi Taluk, Gudalur (west) Village S.F Nos.
1190/1 (0.56.0 Hectares) and 1191 (0.95.0 Hectares) totaling 1.51.0 Hectares; The
Revenue Divisional Officer, Karur District, Aravakurichi Taluk, Gudalur West Village,
S.F.No. 1190/1, Over an extent 0.56.0 acres and S.F. No. 1191, Over an extent 0.95.0
acres, Over an extent 1.51.0 acres, has been advised that a lease for quarrying

Roughstone and gravel for a period of 5 years to Mr. Senthilvel, S/o.P. Palanivel.



53

/Translated Copy/

6. The Deputy Director of Geology and Mines, Karur, has given the following filed

inspection report.

Karur District, Aravakurichi Taluk, Gudalur West Village, S.F No. 1190/1- The grey
soil is 1 to 2 meters thick. The rock in this area is of the ‘Charnockite’ type. This rock can be
used to produce aggregate, gravel, soling etc. The Charnockite type rock deposits in the
above application area are suitable for the production of Rough stone and gravel. It is
recommended that the quarrying should be carried out with a safety distance of 10 meters
from the south-west going Carttrack in the east of the application area and a safety distance
of 50 meters from the low voltage power line going east and west on the south side and an
unauthorized farm house located about 80 meters away on the north side; It is
recommended that a lease of Roughstone/gravel quarry for 5 years under Rule No. 19 (1)
and 20 and 22 of the Tamil Nadu Minor Mineral Concession Rules, 1959 may be granted

subject to the following conditions.

The four boundary details for S.F.No. 1190/1 are as follows,

North | S.F.No. 1191 South of Senthilvel Patta Land

South | S.F.No. 1190/2,3 Senthilavel and Subramani are located north
of the Patta land.

East | S.F. No. 1188 West of the carriageway

West | S.F. No. 1197 East of Senthilvel Patta Land

The four boundary details for S.F. no. 1191 are as follows,

North | S.F. No. 1196, 1192 Palaniswami and Tamilkodi are located
south of the Patta land.

South | S.F. No. 1190/1 Senthilavel Patta Land

East | S.F. No. 1188 West of the carriageway

West | S.F. No. 1191 South of Senthilvel Patta Land
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The Deputy Director (Minerals) has informed that there are the following
quarries within aradius of 500 meters around the application area.
The District
. Lease
Lease Name Village S.F.No Extent Collector Period
Rc.No & date
There is no other quarry except the application field.
P. Senthilvel,
S/o.K. Palanivel,
Pullakakundanpalayam, o
Poiyamadhiakudalur Gudalur | 119071 0.56.0 Application
: 0.95.0 survey
Post Office, West 1191
1.51.0 number

Aravakurichi Taluk,
Karur District.

Further, the Deputy Director Geology and Mining, Karur has directed that permission

may be granted for a period of five years to Mr. P. Senthilvel, in the total area of 1.51.0

hectares of land in the village of Aravakurichi Taluk, Gudalur (West) Karur District, under
the Tamil Nadu Minor Minerals Grants Rules, 1959, Rules Nos. 19(1), 20 and 22, subject to
the following conditions.

1.

Quarrying should be carried out with a safety distance of 7.5 meters from the
adjacent land.

In the east of the application area; a safety distance of 10 meters from the
south-west going carttrack; quarrying should be carried out.

A safety distance of 50 meters from the east and west going low voltage power
lines located on the south side; quarrying should be carried out with a safety
distance.

Quarrying should be carried out with a sufficient safety distance so as not to
affect the unauthorized farmhouse located about 80 meters away on the north
side.

Environmental Approval (EIA) from the Environmental Impact Assessment
Commission (EIA) should be obtained and approved.

Furthermore, there are no monuments within 500 meters of the leased land and no

protected forest within 1 km.
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In the meanwhile three writ petitions in W.P(MD) W.P.(MD) No0.26683/2019,
W.P.(MD)N0.3584/2020 and W.P.(MD) No0.3699/2020 were fled by the
Thiru.R.N.Palanisamy, Thiru. N.Gurudev and Thiru. P.Shanmugam against the quarrying
permission to be granted to Thiru. P.Senthilvel in the above said field. In One of the writ
petitions in W.P(MD) No0.26683/2019, dated: 24.01.2020 the Hon’ble Madurai Bench of
Madras High Court, Madurai ordered that, before granting the quarrying lease, a personal
hearing has to be conducted with the petitioners. In case the quarry lease granted without
conducting personal hearing the petitioner may go for an appeal.

Further, Hon'ble Madurai Bench of the Chennai High Court has ordered that the
petitioners, Mr. R.N. Palaniswami and Mr. N. Gurudev, who were adjourned to appear
before the court on 11.11.2020 due to the loss of time due to the COVID-19 pandemic,
should appear before the court and seek further time. However, Mr. P. Shanmugam did not
appear on the said date.

Later, after giving sufficient time, enquiry notice for the personal hearings were sent
by registered Post on 30.11.2020, but none of the three petitioners appeared. Then, enquiry
notice was sent by registered post to the three petitioners to appear for the hearing again on
17.03.2021 and 30.04.2021, but none of them appeared for the personal hearing on the
above two dates.

In this situation, the Tahsildar, Aravakurichi has stated in his N.K.A.3/1197/2021,
dated 19.07.2021 the petitioner Thiru.R.N.Palanisamy’s house in S.F.N0.1192 is not an
approved one and also he is not living in the above said house. There are no permanent
structure/house site in Thiru.N.Gurudev's patta land. The other petitioner Thiru.
P.Shanmugam opted to withdraw the writ petition in WP(MD) 3699/2020.

In this regard, the Chairman of the Gudalur (West) Panchayat Council on 05.01.2022
in his certificate stated that, on inspection at the address 3/128, Pullakundanpalayam,
Pothyakattuthottam there is no residential house in the above said address and it looks
like a cow shed, so the tax number 3/128 has been removed from the Panchayat tax list
for the financial year 2021 - 2022.

The above petitioner have received notices for the hearing four times by registered
post and have sought time and have not appeared for the hearing, causing a long delay.
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The Hon'ble Madurai Bench of Madras High Court has ordered to summoned for personal
hearing and the petitioners, Mr. R.N. Palaniswami and N. Gurudev, should have appeared
in person or through their advocates in the four opportunities given for Personal hearing and
submitted their statements as affidavits. But the above two have not complied with the court
order and have not undergone direct hearing for the last fifteen months and have been
wasting time for their own reasons. Since the continuation of such a situation would be
contrary to mineral development, public interest, mineral revenue of the government and
mineral concession rules, it is not advisable to grant any further time and since it is not
found that Mr. R.N. Palaniswami and N. Gurudev have any reason to tell in the direct

hearing, all the steps related to the above direct hearing are being finalized.

Therefore, based on the recommendations of the Revenue Divisional Officer, Karur
and the Deputy Director, Geology and Mining, Karur, the draft mining plan has been
submitted to the lessee in the reference 5" cited and the mining plan has been approved in
the reference 6" cited. Following this, the no-objection certificate of the State Environmental
Impact Assessment Authority has been obtained and submitted in the reference 7" cited.
As per the notification of this office dated 28.02.2022, it was advised to remit and submit the
area assessment amount of Rs. 1,333/- and security deposit of Rs. 10,000/- and Rs.
1,07,800/- on non-judicial stamp paper as per the clauses of the lease agreement.
Accordingly, Mr. P. Senthilvel has deposited Rs. 1,333/- as security deposit with State Bank
of India, Thanthoni Challan Nos. 20220301009059 and 20220301009383,
dated.01.03.2022 and Rs. 20,000/- as Non-Judicial bond and remaining Rs.87,800/- has
been remitted vide Challan No. 202203018107496, on 01.03.2022 through online.

Therefore, the lease agreement for quarrying of Rough stone and gravel over an
extent 1.51.0 hectares in Gudalur (West) Village, Aravakurichi Taluk, Karur District, has
been granted for a period of five years from the date of execution of the lease agreement for
guarrying of Roughstone and Gravel, under Tamil Nadu Minor Mineral Concession rule
1959, In accordance with the conditions stipulated in the lease agreement in terms of rules
19 (1) and 20 and 22, the conditions of the State Environmental Impact Assessment
Commission the conditions specified with the consent of the Tamil Nadu Pollution Control
Board and the Tamil Nadu Minor Mineral Concession Rules, 1959, a quarry lease license is
hereby granted to Mr. P. Senthilvel for a period of five years.
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Special conditions:-

1)

2)

3)

10 meters safety distance has to be maintained to the carttrack situated in the east of
the Lease applied area.

After re-aligning the low-voltage power line which is passing through East - west
direction situated in the southern side of the lease applied area.

Quarrying should be carried out with an adequate safety distance and ensure that so
as not to affect the unapproved farmhouse located about 80 meters away in the
northern side of the lease applied area.

General Conditions:-

1)

2)

3)

4)

5)

6)

7

8)

9)

10)

Quarrying should be carried out without causing any damage to the adjacent patta
lands by leaving a safety distance of 7.5 meters and 10 meters for the Government
land.

Quarrying should be carried out in a safe manner without causing any damage to the
public or public property.

Quarrying should be carried out in a safe manner in the interest of the public, using
low-pressure explosives, drilling with hand-held drilling equipment, and ensuring the
safety of workers by constructing a safe and wide bench.

Quarrying should be carried out in accordance with the special conditions stipulated
in the State Environmental Impact Assessment Authority's letter SEIAA-
TN/F.N/No.7394/1(a)/EC.N0.4267/2020, Dated: 28.07.2020.

The lessee shall maintain the DGPS - Survey clearly showing the boundaries of the
leased area and maintain it for the entire lease period.

The lessee shall maintain a notice board near the quarry at his own expense
indicating the name of the lessee, village name, Taluk name, Survey number, area,
lease grant Proceeding Number, lease period, name of the mineral, etc.

The lessee shall construct the access roads to the quarry at his own risk.

Only Minor minerals such as Jelly, gravel, arali stone, and fence stones are allowed
to be broken in the leased rock. Polished blocks for export to foreign countries should
not be permitted.

The above types of stones transported from the quarry shall be subject to the license
tax as per Annexure 2 of the Tamil Nadu Minor Minerals Rules, 1959. The license tax
shall be paid without any objection as per the license tax rates notified by the
Government from time to time.

Proper accounts and Pitmouth register shall be maintained for the stones transported



11)

12)

13)

14)

15)

16)

17)

18)

19)

20)

21)

22)
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from the land on which lease permission has been granted. They shall be submitted
without fail if requested by the concerned officers for audit.

The official seal and signature of the Assistant Director (Geology and Mines) shall be
stamped on the consignment note and the vehicle number shall be mentioned on the
consignment note when the vehicles are handed over. The lessee or his authorized
person shall pay the deposit only after duly indicating the date, time of departure and
place of payment. If there are any errors in the above-mentioned details or if the
containers are not filled, it will be considered as illegal transportation of minerals and
the vehicle will be seized and a fine will be imposed, and the lessee will be held
responsible for this and action will be taken as per the Minerals Rules.

The area for which the lease has been granted under this order shall not be sub-
leased or sold to anyone, in whole or in part.

The lessee shall be maintained a register showing the quantity of Minor minerals
taken from the quarry every day and the quantity of minerals sent out by truck/cart.

The lessee shall carry out quarrying work without any interruption to the adjoining
land of the leased area.

The quarry shall be carried out at a distance of 10 meters from Carttrack and
footpaths. The quarry shall be carried out at a safety distance of 50 meters from
roads, culverts, public works, canals, areas for public use, areas where electricity and
telephone lines run, places of worship and areas with ancient monuments.

The lessee shall carry out quarrying only within the leased area. If quarrying is carried
out beyond the scope of the said permit, action will be taken to cancel the lease along
with penalty.

In case of violation of the terms of the lease, the District Collector has the power to
cancel the lease, impose penalty for the default committed or initiate criminal
proceedings. In case of cancellation of the lease, all the amounts including the
security deposit will be forfeited to the Government account.

The lessee shall carry out the quarrying works in accordance with the provisions of
the Tamil Nadu Minor Minerals Act, 1959 and the rules notified by the Government
from time to time.

After the expiry of the quarrying lease, it shall not be renewed or extended for any
reason.

Quarrying should be carried out in @ manner that does not scatter stones, does not
create excessive noise, and does not cause any harm to the public or livelihood, by
using minimum explosives as per the provisions of the Explosives Act, 1884.

Explosives should be purchased only from government licensed dealers and blasting
should be done by licensed/approved blasters/Mines Mate.
No child labourer should be employed.
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23) A levy of 10% on the seniorage fee paid by the lessee for minerals within the State
and 20% on minerals transported to other States shall be paid to the Government
without fail as Green Fund.

The lease will be cancelled in accordance with the rules in case of violation of the
above conditions and the Mineral Act. The leaseholder is hereby directed to carry out the
guarrying activity in accordance with the above conditions, the conditions set out in the
lease deed, the conditions of the State Environmental Impact Assessment Commission, the
conditions approved by the Tamil Nadu Pollution Control Board and the Tamil Nadu Minor

Mineral Concession Rules, 1959.

Deputy Director,
Geology and Mining,
Karur.

To

Mr. P. Senthilvel,

S/o.K. Palanivel,
Pullakakundanpalayam,
Poiyamadhiakudalur Post Office,
Aravakurichi Taluk,

Karur District.

Copy:-

1. Revenue Divisional Officer - Karur

2. Tahsildhar - Aravakurichi.

3. District Environment Engineer and

Pollution Control Board, Karur.

4. Village administrative Officer - Gudalur (West) Village.
(Through the Revenue Divisional Officer)

5. Chairman, Gudalur (West) — Village Panchayat
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O/o. District Collector,
Karur.

dated: .03.2023

R.C.No. 147 / Mineral / 2022

Enquiry Notice

Sub: Court Case — Writ Petition filed by Thiru. N.Gurudev before the
Hon’ble Madurai Bench of Madras High Court in W.P.(MD)
N0.3587/2020- High Court ordered on 14.03.2023 - based on the
Court order enquiry notice send to the petitioner's and applicant on
21.03.2023 to appear before the District Collector, Karur on
30.03.2023 for personal hearing - Reg.

Ref: 1. Orders of the Hon’ble Madurai Bench of Madras High Court
W.P.(MD)No0.26683 of 2019, dt: 24.01.2020.

2. Orders of the Hon’ble Madurai Bench of Madras High Court
W.P.(MD)No0.35870f 2020, dt: 14.03.2023.

R—

In the reference 1% and 2" cited, Thiru. R.N.Palanisamy and Thiru.N.Gurudev has
filed writ petition before the Hon’ble Madurai Bench of Madras High court against the quarry
lease permission for roughstone and gravel to Thiru.P.Senthilvel in S.F.N0s.1190/1(0.56.0
hect) and 1191(0.95.0 hect) Over an extent of 1.51.0 Hectare of patta land in
Gudalaur(West) Village, Aravakurichi Taluk, Karur District.

2) In One of the writ petitions in W.P(MD) No0.26683/2019, dated: 24.01.2020 the
Hon’ble Madurai Bench of Madras High Court, Madurai ordered that, before granting the
guarrying lease, a personal hearing has to be conducted with the petitioners. In case the
guarry lease granted without conducting personal hearing the petitioner may go for an
appeal. In this regard, the enquiry notice issued to the petitioner's on 11.11.2020,
30.11.2020, 17.03.2021, 19.03.2021 and 30.04.2021.

3) In this regard, Thiru. R.N.Palanisamy and Thiru.N.Gurudev had not appeared for

personal hearing for more than four times and also wasting the time of the government
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officials purposely and to delay the hearing process for passing the final orders. The
Deputy Director, Geology and Mining, Karur granted a quarry lease vide in proceedings Rc.
No0.40/Mines/2019, Dated: 18.03.2022.

4) The Hon’ble High Court ordered that, the District Collector, to conduct the
personal hearing to the petitioners and the respondent Thiru. P.Senthilvel on 30.03.2023 at
4.30 P.M. On the basis of that, before a personal hearing to be conducted with the
petitioners and respondent Thiru.P.Senthilvel by furnishing necessary quarry lease
documents to them. In case the petitioners is not appeared for personal hearing next

chance will not be given.

Encl: Thiru.P.Senthilvel lease grant proceedings
and related documents.

Deputy Director,
Geology and Mining,
Karur.
To

1. R.N.Palanichamy,

S/o. Natchappa Gounder,
Petthiyakattuthottam,
Pullagoundampalayam,

C.Gudalur west, Chinnadarapuram,
Aravakurichi Taluk, Karur district.

2. N.Gurudev,

S/o.Natarajan,

No.B 104, Shree varimanasarovar,
Parks School arch road,
Coimbatore South,

Coimbatore District.

3. Thiru.P.Shanmugam,
S/o.Palanichchamygounder
Pullagoundampalayam,

C.Gudalur west, Chinnadarapuram,
Aravakurichi Taluk, Karur district
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The written statement given by P. Senthilvel, S/o0.K. Palanivel, residing at
Pullakundanpalayam, Aravakurichi Taluk, Periyamadiyakudalur Chinnatharapuram, Karur
District, before the District Collector on 30.03.2023.

The District Collector, Karur has issued a enquiry notice to me for appear in person
on 30.03.2023 at 4.30PM on the orders of the W.P.(MD)No0.3587 of 2020 filed by Mr. N.
Gurudev before the Madurai Bench of Madras High Court. Accordingly, | appeared before
the District Collector, Karur.

| have running the quarry business for past 20 years with necessary government

approval.

Therefore, both Mr. Gurudev and R.N. Palanisamy are trying to stop my quarry

business without any valid evidence.

| got a quarry lease permission from the concerned departments and as per the
rules. | humbly request the District Collector to dismiss the objections raised by the

petitioners without any valid evidence for quarry lease.

| hereby declare that all the above statements are true and that | will abide by the

government regulations.

Yours faithfully

P.Senthilvel
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/Translated Copy/

The Written statement given by, R.N. Palanisamy, S/o. Natchappa Gounder, of
Pullakkundampalayam, Potthiyakattuputhur, Aravakurichi Taluk, Chinnathatharapuram, C.
Gudalur West, Karur District, before the District Collector, Karur on 30.03.2022.

I have informed you that since 2019, | have filed several petitions and filed several
writ petitions in the Madurai High Court against the above Senthilvel Crusher for setting up
a quarry near the house in my survey number and acting in a way that is harmful to my life
and house. | have informed you that the above house where | live has not been recognized
as a house and has been declared a farm house, deliberately acting in favour of the owner

of the quarry.

I have filed two petitions without paying house tax on my house. It is very shocking
that in the documents provided to me by the High Court order, the Panchayat President has
called the house where | live a cattle farm. Without asking me for any investigation or
explanation, The Panchayat President Gudalur (West) inspected Pothiyakattuthotam and
replied that the subject site of Thiru.R.N.Palanisamy look likes a cow shed. This is like
indirectly calling me and the people who are with me above to take care of me, 1. Perumal
Nayak and his wife, as cows.

The above Deputy Director of Geology and Mining Department has said that my
house is a farm house under the above special conditions. The Panchayat President has
said that it is a cowshed. They do not know which of the two is telling the truth.

Furthermore, they have imposed special conditions to keep the quarry operational,
stating that the 300-meter distance between the quarry and the houses should be
maintained. Due to the emission of dust caused by the crushing unit, my agricultural land
and water bodies are affected. The order issued by the Pollution Control Board is being
challenged by me before the Green Tribunal and is still pending.

Further, there is only a 10-foot gap between my fence and the quarry. The
Panchayat President, who has deliberately declared my house as a cattle farm, hiding my
house, which was already built in 1993, and the existing house tax without any investigation
notices and hastily issued a certificate without even observing the requirements of natural

justice.
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/Translated Copy/

I have also submitted the house tax and electricity connection receipt to the Hon'’ble
High Court as proof of my residence at the above address. It is painful that the officials are
supporting the quarry work by deliberately building the above house as a farmhouse and a
cattle farm. My son Prakash’s marriage and engagement ceremony was held in my house
in June 2022. Everyone in my village participated in the above said functions at my house. If
the people of my village make a wide inquiry, they will say that my house is there. In this

regard, the officials have conducted a field survey of my house in the year 2019.

Therefore, | hereby request you to conduct a field inspection of my house at any
time, | hereby inform you that there are violations of the rules at the location of the above-

mentioned quarry lease.

Yours faithfully

R.N.Palanisamy
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/Translated Copy/

The written statement given by, Natarajan's son N.Gurudev, residing at
Pullakundanpalayam, Chinnadharapuram C. Gudalur West, Aravakurichi Taluk, Karur
District, and currently residing at Manasarovar Building, Fergus School Arch Road,

Coimbatore, appeared before the District Collector, Karur on 30.03.2023.

My agricultural land is adjacent to the place where the Senthilvel Crusher will be
located. In the above said land, a cattle and goat farm are maintained by the workers. The
area where the above crusher will be located and my agricultural land are about 5 feet. The
air pollution caused when the above crusher was operating without permission in 2019 was
so bad that my cows were grazing in small particles and water bodies, and my goats and
cows were getting sick. | had filed several legal battles demanding a ban on the operation of
the above crusher and quarry. The above person has cleverly concealed many true details
and application submitted to obtain the crusher and quarry lease. There is a panchayat road
a few feet from the place where the quarry will be located and there is a residential house.
The above person has also filed several complaints against the quarry due to the rock fell

on the house of the above resident.

It is a lie to say that | did not appear despite being called for questioning several
times. So far, | have appeared in person more than 10 times before the Deputy Director,
Geology and Mining Department, the Aravakurichi Taluk and the previous District Collector

and submitted photographs.

Further, as per the court order, the Deputy Director of Geology and Mining, Karur
District, has issued the order No. 40/Mines/2019 dated 18.03.2022, but the details of how
the said officer has issued the order have not been provided. Furthermore, in the said order
issued with special conditions, all the objections raised by me, in the law book. This is the

evidence for my appearance for the above hearings.

Therefore, | humbly request the society to provide a copy of the order dated
18.03.2022, the decision taken with all the documents, and to inspect the said quarry in
person.

Yours faithfully

N.Gurudev
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ANNEXURE X

/Translated Copy/

Revenue and Disaster Management Department

From To
Thiru.P.Senthilkumar, Bsc., Deputy Director
Tashildar Aravakurichi Geology and Mining

Karur District.

Rc.No A2/1823/2023, Dated 03.06.2023.

Sub: Mines and Minerals - Minor Mineral - Karur District -
Aravakurichi Taluk — Gudalur West Village - Objection
received regarding renewal of license of quarry owned by
Thiru. P.Senthilvel in S.F Nos. 1190/1 and 1191 - Report
sent — Regarding.

Ref: 1) District Collector's Memorandum No. 147/Mines/2022
Dated 21.04.2023

2) Chinnatharapuram Revenue Inspector's Report No.
93/2023, Dated 06.05.2023
In the reference 1% and 2™ cited | have inspected in Aravakurichi Taluk, Gudalur

West Village, SF Nos. 1190/1 and 1191, Karur District, on the petition filed regarding the
renewal of the quarry licence owned by Mr. Senthilvel and report submitted by the Revenue
Inspector of Chinnadharapuram. | hereby submit the following report.

A crusher and quarry belonging to Thiru.P. Senthilvel are located in S.F. Nos. 1190/1
and 1191 of Aravakurichi Taluk, Gudalur (West) village. A quarry pit is located in SF No
1191. Adjacent to this is SF No 1196 belongs to Mr. Palaniswami. The distance between
the house in this S.F.No. the cow and goat shed and the quarry in SF N0.1191 is about 300
feet. In SF N0.1196, Mr. Perumalnayakkar, along with his wife and grandson, is maintaining
the house and garden for lease belonging to Palaniswami.

In SF No. 1199/1 is belongs to Thiru. Gurudev in Gudalur (West) village,
Aravakurichi Taluk, Karur District. Goats and cows are grazing in the above Survey No.
There are no other buildings.

Below the quarry, Survey number 1188 is a Cart road. Below this, there is a house
where the father Palaniswami and mother of Mr. Shanmugam residing . | humbly inform you
that | have enclosed herewith the report of the Chinnatharapuram Revenue Inspector, the
statement of the Village Administrative Officer and copies of the village accounts.

Tahsildar,

Aravakurichi
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/Translated Copy/
From To
Dr. P.Jayapal, M.Sc., P.h.D The Block Development Officer
Deputy Director Village Panchayat
Geology and Mining Town Administration Union
Karur District. K.Paramathi

Karur District

Rc.No 40/Mines/2020, Dated: 27.10.2023.

Sub: Mines and Minerals - Minor Minerals - Karur District -
Aravakurichi Taluk - Gudalur West Village - in S.F Nos.
1190/1 and 1191 over an extent of 1.51.0hects of patta land
guarry lease granted for roughstone and gravel to Thiru.
Senthilvel -Thiru.Palanisamy and Thiru.Shanmugam their
house located in north and south respectively whether
approved site- Report called for — Regarding.
Ref: 1) The Deputy Director, Geology and Mining, Karur granted
lease vide in proceedings Rc.No0.40/Mines/2021, Dated:
18.03.2022.

2) This Office even number letter dated: 21.04.2023.

3) The Aravakurichi Tahsildar letter Rc.No A2/1823/2023,
Dated 03.06.2023.

Karur District, Aravakurichi Taluk, Gudalur (West) Village in S.F.N0s.1190/1(0.56.0
hect) and 1191(0.95.0 hect) Over an extent of 1.51.0 Hectares of Rough stone and Gravel
Quarry lease has been granted to  Thiru.P.Senthilvel, S/o.K.Palanivel,
Pullakakundanpalayam, Poiyamadhiakudalur Post Office, Aravakurichi Taluk, Karur District
in the reference 1% cited.

In this regard, both of them Mr. R.N. Palanisami and Mr. Gurudev have appeared
before the District Collector, Karur for Personal hearing as per the Hon’ble High Court Order

on 14.03.2023 in W.P.(MD)N0.3587 of 2020 and submitted their statement.
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/Translated Copy/

On the basis of the Petitioner's statement, a report was requested from the
Aravakurichi Tahsildar vide in the reference 2™ cited. The Thasildhar Aravakurichi has
reported that there is a house belonging to Mr. N. Palaniswami in the northern side of the
guarry lease and a house belonging to Mr. Shanmugam in the southern side vide in the

reference 3" cited.

Therefore, it is requested to submit the report whether there is an approved houses
of the petitioner's Mr. R.N. Palaniswami in the northern side and Mr. Shanmugam in the

southern side from the permitted quarry license of the Thiru.P.Senthilvel.

Deputy Director
Geology and Mining
Karur.
Copy
Thiru. P. Senthilvel,
S/o.K. Palanivel,
Pullakakundanpalayam,
Poiyamadhiakudalur Post Office,
Aravakurichi Taluk,
Karur District.
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/Translated Copy/
From To
Thiru.M.Krishnamoorthy, Deputy Director
Block Development officer, Geology and Mining
Village Panchayat Karur Dsitrict.

K.Paramathi
Karur District

Rc.No A5/120/2022, Dated 07.11.2023.

Sub: Mines and Minerals - Minor Minerals - Karur District -
Aravakurichi Taluk - Gudalur West Village - in S.F Nos. 1190/1
and 1191 over an extent of 1.51.0hects of patta land quarry
lease granted for roughstone and gravel to Thiru. Senthilvel -
Thiru.Palanisamy and Thiru.Shanmugam their house located in
north and south respectively whether approved site -
Furnished- Regarding

Ref: 1) The Deputy Director, Geology and Mining, Karur granted

lease vide in proceedings Rc. No0.40/Mines/2019, Dated:
27.10.2023.

2) This Office even number letter dated: 01.11.2023.

3) The Zonal Deputy Block Development Officer (M-4) report
dated 06.11.2023

4) Letter from the Chairman of Gudalur West Panchayat
Council letter dated 03.11.2023

In the reference 1* cited the Deputy Director of Geology and Mining has requested
the report to the Block Development Officer, K.Paramathi the houses of Mr. R.N.
Palaniswami in the north and Mr. Shanmugam in the south located nearer to the
S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an extent of 1.51.0 Hectares of
Rough stone and Gravel Quarry lease in Gudalur (West) Village, Aravakurichi Taluk, Karur
District are whether approved houses. In this regard, the Block development officer,
K.Paramathi has requested report from zonal Deputy Block Development Officer (M-4) vide
in the reference 3" cited. The following report is submitted by the concerned officials.

i) The petitioner/Thiru. R.N.Palanisamy remitted the house taxes details are not
available in the books of accounts. An amount of Rs.200/- remitted for as
house vide in S.N0.248 is only tax Number.248 recorded in the house tax
register for the period of 2021-2022.
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/Translated Copy/

ii) Verification of online records no details available for remittance of house tax
by Thiru. R.N.Palanisamy for the period of 2022-2023.

i) Verification of online records, the petitioner/Thiru. Shanmugam remitted an
amount of Rs.110/- remitted for as house vide in S.N0.5/99 is only tax
Number.244 recorded in the house tax register.

Further, it is also stated that the Panchayat President reported that (West)
village was not an approved a house site of Thiru.R.N.Palanisamy and Thiru.

P.Shanmugam vide in the reference 4™ cited.

Encl: 1. Panchayat President letter (1 copy)
2. Zonal Deputy Block Development
Officer letter (1 copy)

Block Development Officer
(V.P)
Panchayat Union,
K.Paramathi.
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ANNEXURE XIllI
i
From Ta )
) 4
Thiru.M.Thanpavel, LAS., The Government Pleader, [
Distnict Collector, The Hon'ble Madurai Bench of
Karur District. Madras High Court,
Madurai,

Re,No.147 /Mines/2022, Dated:05.03.2024

Sir,

Sub: Contempt Notice - issued - on behalf of the petitioner
in W.P[MD)No.3587 of 2020- to comply the order
dated:14 032023 - details submitted regarding the
compliances made - intimation to be szent to the
Government pleader - orders requested - Reg,

Ref: 1. W.P.(MD) No.26683/2019 filed by

Thiru.R.N.Palanisamy.

2. Orders of the Hon'ble Madurai Bench of Madras
High Court dated:24.01.2020 in W.P(MD)No.
26683/2019.

3, Orders of the Hon'ble Madurai Bench of Madras
High Court dated:14.03.2023 in W.PIMD)No.3387
of 2020.

4. Personal enquiries conducted on 30.03.2023 with
the petitioner Thiru.N.Gurudey.

5. Dpinion of the Government Pleader
Rel.GP/L.o/1750/2024, dated:11.01.2024.

6. Contempt Notice issued by the counsel of the
petitioner dated:25.01.2024.

ok

| request the learned Government pleader to peruse the
references cited above,

2] Thiru.R.N. Palanisamy/ Petitioner had field writ petition against
the quarrying permission to be granted in 5. F.Nos.1190/1 and 1191
over an extent of 1.51.0 hectares of patta lands in Gudalur village,
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Aravakurichi Taluk, Karur District for peried of five years in the

reference 1™ cited.

3) On 24.01.2020 the Hon'ble Madurai Bench of Madras High
Court ordered that, before granting quarTying lease, a personal hearing
has to be conducted to the petitioners. Incase the quarty lease granted
without conduct the personal hearing the petitioner may go for on
appeal in the reference 274 cited. The petitioner had not appeared for
personal hearing for more than four times and alse wasting the time of
the government officials purpesely in order to delay the hearing process
for passing the final orders.

4) On the bases of the court order, notices were issued to the
concerned petitioners for personal hearing on 11.11.2020. During the
personal hearing two of the petitioners requested further time and
another one petitioner Thiru.P.Shanmugam had not appeared for the
personal hearing. The Deputy Director of Geology and Mining, Karur
again issued notices to the petitioner on 30.11.2020, 17.03.202] and
30.04.2021 but they had not appeared for personal hearing

5] As per the orders of the Hon'ble Madurai Bench of Madras High
Court dated:14.03.2023 m W.P(MD)No.3587 of 2020, appropriate
personal enguiry had been conducted by the 3™ respondent cum
District Collector with the petitioner of the case Thiru.N.Gurudev in the
reference 37 cited, The quarry lease proceedings and documents of
Thiru.P.Senthilvel were sent through post to Thimna N.Gurudev and
Thiru.R.N.Palanisamy along with the showcase notice issued on
21.03.2023, He appeared on that date and time and submitted his
written statement as per the reference 4t cited stating that the orders
of the 4% respondent in proceedings Re.No.40/Kanimam /2019,
dated:18.08.2022 how evolved and ignonng the olgections raised by
him, the 4™ respondent imposed several conditions on the grant of
quarry lease.
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6) Since the writ petitioner repeatedly submilled the same sterco
type statements and representations the opinion of the Learned
Government Pleader was requested in the reference 5% cited. In reply
the learned Government pleader replied, since no appeal had been filed
by the writ petitioner and the reports of the officials including revenue
officials, who had inspected the spot, and they are in favour of the lessee
as on date. He also added that the averments on objections are not
proven. Therefore, there are no impediments to proceed further
regarchng the grant of transit permit to the lessee in accordance with
law in the reference 6™ cited.

Therefore, in view of the above now the gquarry lease over an
extent of 1.51.0 hectares, in patta S.F.Nos.,1190/1{0.56.0 hect) and
1191/1 (0.95.0 hect) in Gudalur west village, Aravakurichi taluk of
Karur district is being operated by the lessee Thiru. P.Senthilvel.

Smee, the orders ol the Hon'ble Madurai Bench of Madras High
Court had already been obeyved and contemplated with letter and spirit
The above details are sent to the Government Pleader for information

and necessary action.

Encl:- As above.

- w‘
District E:]fégtur.

Karur

e

=]
£
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ANNEXURE XIV

MADURAI BENCH OF
MADRAS HIGH COURT,
MADLURAI - 625 023,

P. THILAKKUMAR
GOVERNMENT PLEADER

Cell: 9443150495

DATE: 11.01.2024

Ref: GP/L.0./1750/2024

To
The District Ce'lector,
Karur District,

Sir,
Sub: Issuance of the transit permit for transport of Rough Stone = on
the basis of Lessee request - Legal Opinion - Reg.

Ref: 1. R.C.No.147/Mines/2022 dated 27.12.2023.

o b

# The crux of the matter Is hat woe 2 Senthliver, S/o k.Paianivel had applied

.
5y
by
i

for the guarrying and removal of the Rough Stone and Gravel in
S.F.Nos,1190/1(0.56.0 hect) and 1121/1(0.95.0 hect} ie. & total of 1.51.0

hectare of Pattz Land in Gudalaur West Village of Aravakurichi Taluk, Karur

District for a period of 5 years dlong with the reguisite documents which

was forwarded to the Revenue Divisional Officer, Karur for furnishing the

land availablility report.

# Thereafter based on the recommendation of the Revenue Divisional Officer,
Karur and Deputy Director of S-olegy and Mining, Karur, the precise area
communication was grénted to the applicant for a pericd af 5 years.

Subseguently the Draft Mining Plan was approved by the Deputy Director of

Geology and Mining, Karur on 06.09,20189,

/

L
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# But in the meanwhile since three Writ Petitions in 'W.P.IMD)Nos. 26683 of
2019, 3587 of 2020 and 3699 of 2020 were filed by one R.N.Palanisamy,
another N.Gurudev and one more P.Shanmugam respectively against the

quarrying permission.

> It is seen that the Writ Petition in W.P{MD)No.26683 of 2019 filed by
R.N.Palanisamy was disposed on 24.01.2020 as follows:

“3. An application wos processed bosed on the recommendations of the
Revenue Divisional Officer, Karur and Deputy Director, Geology and
Mining, that precise area to the applied fieid has been communicated on
05.09.2019 with special conditions. The applicant/ fifth respondent had
olso applied for Environmental clearance to the lease applied areo and it
s pending before the State Level Environmental Impact Assessment
Authority (SEIAA).

4. The report of the fourth respondent further states that the
lease application is made by the fifth respondent and there will nat be
any disturbance to the farm house of the petitioner, even if the quarry
license Is granted to the fifth respondent. It Is also mentioned in the
stotus report thot no illegal gquarrying has been done in the field as
mentioned by the petitioner.

5. It Is further stated by the learned counsel for the petitioner
that the status report submitted by the fourth respondent has been filed
without conducting any enguiry with the petitioner in this regord.

6. Be that as it may, as the petitioner is oggrieved of the lease
belng granted to the fifth respondent which would affect the habitation
around the applied field, the petitioner may be called for on enquiry
before taking any decision of granting the quorry lease to the fifth
respondent. If any lease is granted to the fifth respondent without
conducting an enquiry, the same may be challenged by the petitioner. It
is mode very clear that withewt 2ior notice to the petitioner, no decision
will be taken In this regard.

7. With the above directions, the writ petition is disposed of. No
costs. Consequently, connected W.M.P.(MD) No.23008 of 2019 is
closed.” v

™
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A

It is seen that the other writ petition in W.P.[(MD)No. 3699 of 2020 filed by

ti

F.Shanmugam before the Hon'ble High Court had been withdrawn and the
same is recorded vide order dated 25.06.2021 by the Hon'bie High Court as

follows:;
“The fearmed counsel appearing for the petitioner seeks permission of this Court
te withdrow this Weit Petitlon He hos oiso sent a letter, doted 19.06.2021, to
the Registry to that effect.
£ In the light of the cbove, this Writ Petitlon is dismissed as withdrown,
No costs. Conseguently, the connected miscelloneous petition & also

dismissed,”

# The other Writ Petition in W.P.[MD)No.3587 of 2020 filed by N.Gurudev
was also disposed of vide order dated 14.03.2023 as follows:
“3. Therefore, considering the fact that the petitioner has been asked to oppear
before the enguiry without him belng furnished with the documenis, the third
secpordent It directed (o .'T::'J'n_r gr cIqulry Sresh on 30.03.20235. In Uhe event of the
third responderit nat being oble due to official commitment fo hold the enguiry on
the said date, he shall duly Inform the petitioner as veell as the fifth respondent well
in advance about the next hearing date. The enguiry notice shall also be issued to
the other persons, who have moved this Court by way of writ petitlons. The Xerox
copies of the documents relating to the permission granted for the quarry to the
fifth respondent as well as all the requisite documents and permission thot he has
obtained shall be furnished to the petitioner in advance,
4, With the aforesaid directions, the Writ Petition is disposed of, However,
there shall be no order os to costs. Consequently, connected Miscelloneous Petition
is closed.”

# Thus it is seen on perusal of your communication, the relevant records as
well as present status of the Wit Petitions cited therein that all the Writ

Petitions i.e the three Writ Petitions in W.P.(MD)Nos, 26683 of 2019, 3587

8 |

i

¥
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of 2020 and 3699 of 2020 filed by R.M.Palanisamy, N.Gurudev and
P.Shanmugam have been either disposed or dismissed as withdrawn.
Theraefore the Department ought to comply with the directions in the Writ
Petitions vide orders dated 24.01.2020 and 14.03.2023 In
W.P.[MD)No.26683 of 2019 and W P.(MD)No.3587 of 2020.

Under such circumstances it Is seen from your communication cited in the

reference wherein the following facts are stated:

" e In one of the Wit pedtions in W.R{MONo.26833 of 2015, doted 25.01.2020
the Hon'ble Modural Bench of Madras High Court, Madural ordered that, before
granting the gquorrying lease, o personol heoring has to be conducted with the
petitioners. In case the quarry lease granted withouwt conducting personal heoring
the petitioner may go for on appeal in the reference 7™ cited.

5. The petitioner hod not oppeared for personal hearing for more than four
times and alse wasting the time af the government afficals purpesely and to

deloy the hearing process for passing the final onders. The applicant Thir,
P.5enthitvel submitted the cleorance of state Environmentol impoct Assessment

Authority’s order copy SEIAA — TN/F/No.7394/1fa) EC.No.4267/2020, dated
28.07.2023 in the reference 5" cited,

700 the bases of the court orezr, Aorloss issumd to the or moerred pefibarers for
parsongl hearing on 11,11, 2020, During the persanal hearing two of the petitioners
requested further time and onother one petitioner twoa of the petitioners
requested further time and onother one petitioner ThiruP.Shanmugem had not
appear for the personnel hearing.

E.The Deputy Director of Geology and Mining, Korur hod ogain (ssued notices to
the petitioner on 3002 1.2020,1 7.03. 2021 ond 30.04.2021 but they hod mof appeared
Jor personal hearing.

9, In the reference 09" clted Tahsildar, Aravakurichi in his report stated that, the
petitioner Thiru, R N.Polonisamy’s house in 5.F.No. 1192 is nat an approved one and
gisa he is not iving in the obove said house. There are no PErManent struciure;
howse site In ThiruN.Gurudev’s potta land.  The other petitioner
Thiru. P.Shanmugam cpred to withdrow the writ petition In W5 (MDING 3699/2020,

10 in the reference 107 cited, the panchayat president Gudalur West inspected
Pothiyakottuthotom ond replied thet the subject site of Thiru. B.N. Palanisamy look
fites o cow shed,

11. In order to imglement the toie foodd dearonces like saviroament ond
polluting clearances the Deputy Director, Geology and Mining, Korur ordered for the
grant of guorry legcse to ThiruSenthiivel for Rough stone and Gravel in
5. F.No.1150/1(0.56.0 hect) and 1191{0.95.0 hect) over an extent of 1.51.0 Hectare
of Potta land in Gudalour viloge, Arovokurichi Taluk, Karur District. For the period
of five yegrs under the rule 19(1) of Tomil Nodu Minor Mineral Concession Rule

'l'r“'f
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1959, As per the executed leose deed the lease is valid from 18.03.2022 to
17.03.2027.

12, On 14.03.2023 Hon'ble High Court ordered that, the district collector, o
conduct the personal hearing to the petitioner and the respandent Thinw
P Senthilvel on 30.035.2023 at 4,30 P.A. an the basis af thaot o personal hearing wos
conducted with the pelitioners and respondent Thiru, P.Senthifve! by furishing
necessary guarry ease documents to them. During the personol hecring the
peritioners stoted thot, quorry lease permission was not to be gronted fo Thiru
P.Senthilve! becoue thelr houses ore very tegr (o quarty site.

13, Subteguently a repart was equested from Tohslidar, Aravakurichi in his
report the Tohsildar stoted thot, the petitioner's house site is nof approved by
concerned authority in 5.F.No.1192 ond he Is not living in the above said house.

14, In the 11™ reference cited, The Block Development Officer, K.Porarnathi
rerarted that, the aetitloner/Thisy. R N Polonisorry remitted the houss toncs details
are not availoble in the books of nccounts. An amount of Rs. 200/~ remitted for os
house vide in 5.Mo.248 is only tax Number 248 recorded in the house tox reglster for
the period of 2022-2023. Verificotion of online records no details avoiloblé for
remittonce of house tox by thiru.RN.Poionisamy. The Panchayat President
reported thot the 5.No.248 of Gudaiur (West) village wes not on opproved g
house site of Thiru.R.N.Pelanisamy and Thiru. P.Shanmugam,

15, During the personal hearing Thisu P, Senthive! stated that, still now no quarry
operations were carried over for rough stone and grovel in 5. F.No.1190/1(0.56.0
hect) and 1191(0.95.0 hect] over an extent of 1.51.0 hectare of potta londs in
Gudalour fWest) Villoge, Arovakurichi Toluk, Karur District,

16, Accordingl,, the lpsses. Thizif Santhiferl hos regquested to the Deputy
Director of Geology and Mining, Karur to issue transit permit for transparatition of
rough stome ond grovel minerol In the reference 13 reference thiru
R.N.Pglonisamy ard ThiriN.Gurudey continues their objections, end Thiru,
P.5hanmugam withdrawn has writ petition ogoinst the quarry lease.

The lessee Thiru, P.5enthilvel requested that since he obtained a quarry lease
from the district outhorities and considering the orders of the court he requested
the District Collector, Karur to issue arders for quorry operotions and issuance of
tronsit permit. in this regord, the Learned Goverament Pleader, Hon'le Madurai
Bench of Madras High Court, Maodurai is hearby reguested to offer necessary
oinion for the sofd ssee regarding fhe giants of bruasid pennic (o the jessee
Thiru. P Senthifvel,

Thus when as per your communication as stated supra, you have
substantially complied with the directions of the Hon'ble High Court in
the said Writ Petitions in W.P.{MD)No.26683 of 2019 and
W.P{MD)Np.3587 of 2020 and the Objections that are being continued

are also of the same nature as averred earlier at the time of hearing of

v

i
-
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the Writ Petitions. It is clarified that the said Writ Petitioners if
aggrieved ought to have filed an appeal or approached the appropriate
civil forum in the manner known to law, But as per your
communication, there is no such order in their favor. Moreover the
reports of the officials Including the revenue officials who had

inspected the spot are in favor of the lessee as on date.

Hence on perusal of your communication and averments thereto It is
deciphered that the objections are not proven, and therefore | am of
the considered opinion that there is no legal impediment to proceed
further regarding the granting of the Transit Perniit to the lessee in

accordance with law.

This is my opinion after due consideration of the fa

records submitted to me.

. THILEKKUMAR M.COM. B.L.,

Government Pleader
Maalurai Bench of Madrai High Cour

Note: Madizrai - BEH}.

= This legal opinion or its part shall not be used or referred to, stating as opinion
of a Law Dfficer, in.any of the pleadings before any Court of Law: copy of this
legal opinion shall not be disclosed/furnished to anyone or anywhere: and shall
be kept it in your office file, anly for your referance, as this is a legai opinion and
not a public document,

" Mo other person/entity/department may rely upon It for any purpose, without
the previous written consant of Office of State Government Pleader.

* This legal nginion has been rendersd based on law as it stands on date and is
solely based upen the facts, record: 4i:d documents submitted by your good-
self. This Legal Opinion has been rendered 1o the best of ability based on the
said records.
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74 THE TAMIL NADLU MNOL MINERAL CONCESSKHN RULES, 1959 [R35

R3] MISCELLANEQS

75

In the case of villape roads, no working shall be carmied oul within a
distance of 10 metres and except with the previous permission of the
Collector of the distnet or any other officer duly authorised by the
State Government in this behalf and otherwise than in accordance with

k) Thc methodology specified in column (2) of the Table shall be
adopted in respect of the operational sources specilied in colummn (1)
thereof for rock quarrying operations.

such directions, restrictions and additions, either general or special, which [ABLE

may be attached to such permission : ﬁ:u '-T:‘:’i“' Methodology to be adopted for
[Provided that notwithstanding anything contained in any law for T 5 controfling the dust,

the time being in force or any provision in any lease deed or agreement e T — &

already executed under these rules, there shall be no quamying of g Liquid Injection {wuter with a wetting agent) of

sand in any river bed or adjoining area or any other area which is i:f:::h“ and venting emissions to a control

located within 300 metres radial distences from the location of any :

bridge, water supply system, infiltration well or pumping installation of Blasting Adoption of good blasting practices,

any of the local bodies or Centrul or State Govemnment Department at L oadic . :

the Tamil Nadu Water Supply and Drainage Board head works or any i (atmines) | Water wetting

area identified for locating water supply schemes by any of the above- Transpori Wa ; ™ —

e biant O Pt o e ol P mlt:;&‘-ﬁ;mr:ﬁ;:uh surface sgents, soil

Bl l]
oe] {c) No new Ia!!ruut, building plans falling within 300 metres From any
unrry should be given approval by any agency unless prior clearance of

[(1-A) (a) No lease shall be granted for quarmying stone within 300 .
Director of Geology and Mining is obtained. On rece

metres (three hundred metres) from any inhabited site

Provided that the existing quarries which are subsisting under current
leases shall be entitled for continuance till the expiry of the lease period.
The lessees whose quarries lie within a radius of 300 metres from the
inhabited site shall undertake blasting operations only afier gettiing

Explanation — '[Far the
permission of the Director of Mines Safety, Gorgaum : i 2 Sl s i
(i) “public road™ shall mean a road which has been constricied

y artificially surfaced as distinct from a track resulting from
ated use ;

Provided further that the new and existing units of quarries shall also
be required to comply with the pollution control measures [ie,, dust control
measures] besides complying with the other conditions in regard to

(i} “wvillape road™ shal . : ; :
Pollution Control Measures, £ 1 mean and include any track shown in

revenue record as village road:

"[(ii-a) *stome’ shall mean rough stones including khandas,

| Substiveied by G O Ms. Noo 38, Indesines, dated X5th Fasmery, JO00. |
ulders, size-reduced (broken or crushed) materials including metal

2 Sevomd provise in Bule 36(1) was omilted by GO, Me Mo, H8, Industrics, dated
| Btk Diéwaher, 2002
1 Inseried by ibild.

Sobstifuted by G.0, Ma. Mo, 88 Indistres duied 182
el e x h r:":'Im'EI. 202,
Esenied by G O Ma, N 47, Inlugiries, dsted Gth Aupust, |99
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(20) The conditions and procedures for grant of quarrying lease
under this rule shall muratis mutandis apply for renewal of

quarrying lease. |
" Ig-ﬁ. [ti:'l

'[20. Disposal of application.— (1) On receipt of any application
referred to in Rule 19, the Assistant Director of Gealogy and Mining,
if he sees no valid objection, may grant quarrying lease to the applicant
subject to the conditions stipulated in these rules, but no such lease
shall be granted except with the previous sanction of the State
Uiovernment, if the minerals are to be worked by or on behall of any
person ‘who is not a citizen of India.

maximum period for grant of such lease shall not exceed ten yedrs and
shall not exceed five Years in respect of other areas:

P‘n:rvidud that a lessee, who has already been granted quarrying
bease for rough stone for a period of five years, may apply for extension
of lease for a further pertod of five vears in the Form prescribed in
,ﬁ.,pptudi:r = VI along with the approved scheme of mining obtained
in 1-:rm_x» of sub-rule (9) of Rule 41 1o the Assistant Director of Geology
and Mining at least |80 days before the expiry of the lease period;

{B) On receipt of such an application, the Assistan Director af
Geology and Mining shall nspect the subject area, satisfy himself as
to the ._:wa.ilabi lity and existence of mineral reserves for fiirther quarrying
vpcrations, and grant extension of lease for further period after ensuring
that the lessee has not viplated any of the provisions of the Act, these
rules or the terms and conditions of the lease deed executed during the
tenure of his initial lease, within thirty days;

1 .
[Provided that the lease shal] be extended for quarrying stone, subject

to the general restriction in res ect of quarrying operations i
et o i quarrying operations prescribed

(2) {2) The minimum period for which quarrying lease for rough
stone may be granted in respect of virgin areas which have not been
subjected to quarrying so far shall not be less than one year and the

f. Hula 20 subsitsicd by (0. Ms No.208, dusizie (MMUC.1}, deied 318 Sepiember,
2620 - SRO Mo, A - 30{al2020,

® o Rl 190w mseried by GO0 Ma Moo 204 Endusivics, dated Dol June, 1992 was
struck diim by the High Courl, Medms and he arder of the Ftigh Court was upheld
by the Sepreme Court in Civil Appeal No, 1655 eto,. (A | B 199580 Pages

B5E 1o BAS).

Before siruck down, it was read s Tollws (—

Cannlisation of Wack, red, pink, green white or other eslewred or mabt-

celosred granites or any rech smliable Ter use as ornamvemtal mod iketsrative

gtones quarricd by the permit hobder, ste.— (1} Hotwithstanding enyibing
contsined in these niles, on and from the 10th Juse, 1992 the sale of ihe {uarried
bBlack, red, pink, grey, grees, while or other coloured or muli-eodoured Erandies. of
aiiy mock suimbde for use as omements| and decorative sone by every permit-holder
who has been gramied permistion by the State Oovernmeni snd mvery persoa wh
has been peemstitod by a competent Coart having jurisdiction, s quarrying black,
red, pink. grey, green, while or other coloured or moli-coloursd pramites of any mock
witnhle for use as armamenisl and docorstive siome, hall be repulsisd by the State

Lovernment or by am officer of the State Government or by n State Goveriiment

Compasy or by 0 Comporstion owned or comtroled by the Stte Government, as ik

Sty Dovermment may direct im this hehalf

{1} Where 1bs above sale v regulated by

(41 the State Government o by an officsr of the Sinis Tiovernment, the mifimien
price ghall be s fied by i Siate Govemment :

(4] the Simte Governmeant Company of g Corporstion owned or costrolled b¥ tho
Stale Guvormment, the nsinisrum price shall be an fived by the said company &
corpomation, =5 ibe case may he |

Provided that im Fixing the minbmum price under this sub-rule, the fair markei

prevailing at the e of the sale shall be taken inio seeount

{€) On grant of extension of lease, a suppl
A plementary lease deed
shall be executed by the lessee, 4

~ (3) The minimum period for which quarrying lease for ather minar
minerals except rough stone and granite may be pranted shall not be
less than one year and maximum period for grant of such lease shall
Dot exceed three yvears.

(4) Where the Assistant Director of Geology and Mining refuses

10 grant quarrying lease, the reason therefor shall be communicated 1o
the applicant in writing. |

21 ***] Omitted.

122, Conditions to be accepted and securliy to be deposited
for quarrying in ryotwari lands.— After the grant of a quarrying
L Added by G.O. My, No. - 202

i ED oy 1:” : mz:?.ls. Industries (MMUC.1), duted 44b 35g Movember, 2021

3. Rube 21 was Omiited by Q. 03 Ms. Mo 168, Industrios
| ; W 0, ; ! o tated 1608 Fune, ]9
3. Substituied by (1, O, Mg, No. 166, Indusiries, dared ibil Fune, |99,




T2 THE TAMIO MADU MINOHR MINERAL COMCESSION HRULES, 1989 [RL35-H

35-H. The Seal of the Committee.— The Committee shall have
a seil, which shall be in the costody of the Member-Secretary.

Explanation.— For the purpose of this section, -
(@) "abandoned mines or quarties” means the mines or quarries,—
(1) which were operated and abandoned 1.l.r|th|:r|,£l;, proper
reclamation; or
(1) where no muneral has been produced despite overburden
removed for a period of nod less than six months; or _
(1ii) the leasee or licensee has vacated the site covered by the
lease without having complied with all of the requirements of the lease
or licence;
and includes such mines or quarries which were operated and
abandoned prior to the comung into force of the rules in this section:
Provided that the abandoned mines or quarties does nol mean,—
(i) mines or quames which have temporarily discontinued its
operation or non-operative but have valid period of licence or lease; or
(ii} mines or quarries which have ceased ils operations and is in
the process of stabilisation and reclamation;
(b} "dump" means overburden and waste material displaced by
excavating equipment or othes methods und placed on nattral ground;

(c] "reclamation” meansand includes back filling, stabilisation
measures, erosion control, fop soil conservation, afforéstation and
crection of reservoir in the abandoned mines or quaries;

{d) "rehabilitation™ means and includes landfort construction or
designing, species selection, establishment of a plant growth medium
physical amelioration, chemical amelioration, biological amelioration,
fauna recolonisation and rehabilitation mimagement in the abandoned
Mines of quarries;

{e) "restoration” means and includes engineering meastres, bio-
engineering measures and biological measures taken-in the abandoned
mines o quarries.]

| Case may be, and in case of building,
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SECTION - v
MISCELLANEOUS

:[3 6. Genmeral resirictions ip
operations .— (1) The quarrying permit h
men x!m.!_l not work or carry on or allow
ANy mining operations at or to any point wi

respect of quarrying
older or the lessee or their
lo be worked or carried on
thin a distance of 50 metres

the written permission of the authority

o 4 e owning the ropeway or from

public works such as public roads and
the « y other officer authorised b the §

i in ﬂ*]l:s.haf:!a]fund uﬂlﬂ.!f'l-l-'l'sn: than in ﬂ:::uniam:: with S:ﬂ;

ans, restnciions and conditions, either general or special, which

E E&Hal:hcd 'f" such permissions. The said distance of 5D1llh:ﬂ'es

o hmsmcd in the case of railway, reservoir or canal horizontally

0, te outer toe of the bank or the outer edge of the cutting, as the

honzontally from the plinth thereof’

L Rule 36 was ssbatitured by ¢, (3 '
Gt S JEI:-. .”q.l_lr-l.-u. Mo, &6,

The wards “gor mnhahitars] gig" ]
oAy " were omitled by G O Ms Ma 286, Techmiries, ‘daged

; Indwstries, dased |65eh Jume, 1904
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54 THE TAMIL NADU MINOR MINERAL CONCESSION RULES, 1959 [R19

'119, Procedure for obtaining quirning lease in ryotwari
lands .— [{1) {(a)] In the cases referred to in Rule 18, a registered
holder or tenant or lessee in actual possession of the lond or a
Contractor whe oblains permission of the registered holder or tenant
or lessee for quarrying in the land shall make an application to [th-:
Assistant Director of Geology and Mining] concernéd in the Form
prescribed in Appendix VI o these nules along with & mining dues
clearance certificate issued by [H'LL Asgistant Director of Geology and
Mining] concermed in the Form prescribed in Appendix VIII. A
map or sketch of the arca shall also be submitted by the registered
holder along with the application besides other enclosures referred to
in the application. Tlu.' applicant shall also enclose o demand draft
drawn in favour of [l.h: Assistant Director of Geology and Mining]
by designation for an amount of Bs. 1500/~ (Rupees one thousand and
five hundred only) towards application fee and for meeting preliminary
expenses for granting quarrying lease, RMEiPT of an application made
under this rule shall be acknowledged by [the Assistant Dircctor of
Geology and Mining] or the officer authorised by [EhL‘ Assistant
Direcior of Geology and Miming] in this behalf in the Form prescribed
in Appendix IX to these rales.

*[(b) The Assistant Director of Geology and Mining shall receive
and dispose of the applications for grant of quarrying lease for any
mineral in ryotwari lands by following the procedure set out in Rules 19
and 20 of these rules including ascertaining of objections if any. He
shall obtain Mo Objection Certificate from the jurisdictional Revenue
Divisional Officer to ensure the genuineness of the patta of the land
applied for and non-inclusion of Govermnment land or Government
interest, including land acquisition before grant of lease for quarryving.

I Ongmal Eole 19 was substituled by G, 0. ks, Mo, 166, Islusines, duted 16tk Jome,

1994 amd subeequently Hule 19 was re-numbened o5 soberule (1) of Rule 19 and sab-

nade (2) wem sdded fo Bule 19 by O, 00 Me Rao 1046, Indusines, daied 2408 Depember,

20012,

Suberule (13 of Bule 19 mi-poewbered a8 classe (o) of sdb-nilo (1) of Fale 19 by GO

Ms Mo D59, Indemiries (MME, 1), dofed Aty Asgesi, D000 - SEO Mo, A 26b) 5 2000

L. Sebstifuted for the expression “the District Collecte™ by (L0, Ms. Noa f68, Industries
(MM ), daled Sy Aogase, ZU20 - BHO Na, A FEy D020,

4. Clauses (h) mnd (c) of soberule (15 of Bule 19 mserted by G0 M Mo 168, Indusiries
(MM ), cuied] $o Awpust, ZO20 - SKCF N, A 28w F R0,

-

R19]  RYOTWARI LANDS I WHICH THE MINERALS BELONG TO GOVT £5

(¢} After the grant of quarrying lease under Rule 20, the applicant
shall execute the lease deed in Appendix -TV with the Assistant Director
of Geology and Mining. |

{2) Notwithstanding anything contained m sub-rale { 1), the procedure
for quarrying brick earth shall be as follows :—

'[{a) Every brick manufacturing unit, whether chamber kiln or
country kiln, for the purpose of obtaining permit for quarrying brick earth
shall apply to the District Collector concerned for regisiration in Form TV
in Appendix IV-A to these rules with a registration fee of Rs. 3,000/-
(Rupees three thousand only) in the case of chamber kiln and a registration
fee of Rs.300/- (Rupees three hundred only) in the case of country kiln,
remitted in the District Treasury by way of challan. On receipt of an
application, the District Collector shall issue a certificate of regisiration
in Form V in Appendix I'V-A to these rules. The certificate of registration
issued shall be valid for three years ar.d' shall be renewed once in three
vears on payment of fifty per cent of the registration fee.

(aa) Every brick manufecturing unit shall, for quarrying brick earth,
apply to the District Collector concerned for quarrying permit in Form [
in Appendix IV-A along with a copy of centificate of registration issued
by the District Collector concerned, the consent letter from the pattadhar
from whose land it is proposed to quarry the earth for the manufacture
of bricks, a non-refundable application fee of Rs.1.500/- (Rupees one
thousand five hundred only) and the brick mineral annual fee at the rate
specified below remitted into the District Treasury by way of challan:

(i) For kiln upto 16 chambess - Rs . 60,000/- (Rupecs sixty
thousand only) per kiln per annm .

(i1) For kiln with 17 and more chambers but not exceeding 26
chambers - Rs .75 00(V- (Rupees seventy five thousand only) per kiln
per annum.

(111) For, kiln with 27 and more chambsers - Rs . 90,000/ (Rupees
inety thousand only) per kiln per annum.

o Clause {n), sab-rule (2] of Bole 19 subsizad by G 0 M Mo, 39, ndusires (MMC.2),
dth Apzil, 2017 - 8RO Na. A-187201,
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|See Rules 19{1) and of the TamilNadu Minor Mineral
Concession Rules, 1959)

FORM OF AGREEMENT FOR QUARRYING AND CARRYING AWAY MINOR
MINERALS FROM RYOTWARI LANDS IN WHICH THE MINERALS
BELONGS TO GOVERNMNENT.

ij. G.0. (Ms] No. 169, Industries (MMC.1) Department dated 04.08.2020,

iij. SEIAA - TN, Chennai-15, Environment Clearance Letter No. SEIAA -
TN/F/No.7394/ 1(a)/ EC.No.4267 /2020, Dated: 28.07.2020

iiij. Deputy Director, Geclogy and Mining, Karur Proceedings
N:‘E.ﬂ-ﬂfh’li:rﬂlfﬂﬂlﬂ, Dated.18.03.2022
AGREEMENT made this 8Paay of March - 2022 between
Thiru.P.Senthilvel, 8/o.K.Palanivel, Pullagoundampalayam,
Perlyamathiyagudalur Post, Aravakurichi Taluk, Karur District [herein
afier referred o as “the Registered Holder/ Lessee™ which term shall include

I
i

i
f. M - DEPUTY DIRECTOR,

REGISTERED HOLDER | 125SEE GEOLOGY MIE:L MINING,
i 2
.
3 Al il
| t\‘- -\. f l-'iull
HE"'."'.“ 1*‘1I:'
B
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in these presents where the context so admits include alsa his heirs,
executors, administrators, legal represeniatives and @&ssigns] of the one
part and the Governer of TamilNadu (hercinafier called “the Government”
which term shall where the conlext so0 admits, include also his successors in
office and assigns| of the other parl.

WHEREAS the Registered Holder holds (amongst others] the lands
escribed in the schedule hereunder wnitten (hereinafier referred to as the said
s} and demarcated in the map enclosed and coloured.

AND WHEREAS, (he Registered Holder/ Lessee has made application to
(he District Collector [or) Assistant Director of Geology and Mining, Karur
{hereinafter referred o as “Mistrict Collector (or] Assistant Director of Geology
and Mining’) sceking grant of quarrying lease for quarrying Rough Stone and
Gravel in patia lands of q.F.Nos. 1190/ 1{0.56.0 heet] and 1191(0.95.0 hect)
Over an exient of 1.51.0 Hectare in Gudalaur [West) Village, Aravakurhichi
Taluk, Karur Distret and to deposit mining wasie in the said lands and has
lodged with the District Collector for} Assistant Director of Geology and Mining
an accurate map or skeich of the said lands.

AND, WHEREAS, the District Collector {or} Assistant Director of Geology
and Mining, Karur acting for and on behalfl of the Government, has granted a
quarrying lease io the registered holder and allowed him (o commence
quarrying operations for Rough Stone and Gravel in the said lands and to
deposil mining waste thereon by the Registered Holder/ Lessee,

AND WHEREAS, the Registered Holder/ Lessee has deposited with the
District Collector jor] Assistant Direclor of Geology and Mining, Karur, the sum
of Rs.10,000/- (Rupees Ten thousand only] vwvide E.Challan
No.20220301009383, Dated:01.03.2022 as gecurity against any loss or
damage which may be incurred by the Government by reason of any of the said
lands being rendered unfit for cultivation by any mining aperations therein of
the registered holder or by the deposit of mining waste thereon by the
Registered Holder/ Lessee
NOW THESE PRESENTS WITNESS and the Registered Holder/ Lessee
doth hereby agree with Howing, that iawp}?-:;r e

":-;I -“r. e

) 'L"..‘i-{l FIH
N, F Al

REGISTERED HOLDER | LSSEE CARUR.

= W
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1. The Regisiered Holder | Lessee shall be at liberty at all times
during the period of the lease 1o carry on mining operations for rough stone and
gravel in the said lands for a period of five years from |8.03.2022 taT3.03.2027
1‘-‘?"“-"‘]’# day of March - Two Thousand Twenty Two 1o Aouentsait day
of March - Two Thousand Twenty Seven in a proper and workman like manner
and to deposit mining wasie on the said lands and shall at all times be
answerable and accountable to the Government for all scts and defaults by any
ol his nominees, servanis or agents in carrying on such operations or in making

such deposi.

2.  The Registered Holder | Lesses shall and will on the !i'!]"da;r
of Masch next and on the wed By of Manch., every
succecding year during so long as he shall have carried on any such mining
operations as aforesaid pay lo the Collector or Assistant Director for and on
behall of the Government in addition 1o the land assessment for the time being
payable in respect of the said lands, seignicrage on the minor minerals at the
rate specified in Appendix 1l to the Tamil Nadu Minor Mineral Concession
Rules, 1959,

3. The Registered Holder / Lessee shall and will keep correct accounts in
such form as the District Collector jor] Assistant Director of Geology and
Mining, Karur shall from time 1o time required and direct showing the
quantities and other particulars ol all minerals oblained by the registered
holder from the said lands and also the number of persons employed in
carrying on the said mining operations therein and shall. From time to time
when so directed by the District Collector [or] Assistant Director of Geology and
Mining, Karur prepare and mainiain complete and correct plans of all mines
and working in the said lands and shall allow any officer hereunto authorized
by the Director of Geology and Mining, Tamil Nadu from time to time and at any
time to examine such accounts and any plans and shall when so required
supply and furnish all such information and retums regarding all or any of the
matter aforesaid as the government shall, from time to time, required and
direct.

% The Registered Holder | Lessee shall and will at all times allow any
afficer authorized by the Direclor of Geology and Mining, Tamil Nadu in that

behalf te enter upon any part of the said lands where any mining m . “TI"":-:H."1
miy be carried on for the purpose of inspecting the same. % J{;.I
Document ?-1{1__:-1'.% 1{ “;:"‘ ' 'J.‘F"i J
of Boak, e CBNTRING | ™ e
P bl et

REGISTERED HOLOER /351 KARUR
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5. The Registered Holder / Lessee shall forthwith send to the Distrier
Collector |or) Assistant Direclor of Geology and Mining, Karur & repart of any
accident, which may occur &l or in the said lands and also of the discovery of
any mineral other than Rough stone and Gravel.

6. It shall be lawful for the Regislered Holder [ Lessee at any time to
cense mining operations under these present provided he shall pay lo the
District Collector {or) Assistant Director of Geology and Mining, Karur for and
on behall of the Government land assessment, cess and seigniorage due Lo the
Government and shall resiore the said lands or fence or [l in abandoned pits
and excavations therein if required by the District Collector for] Assistant
Director of Geclogy and Mining, Karur and upon his so doing these presents
shall cease and determine,

7. In case the Registered Holder/Lessee shall relinguish the whole or
any part of the said lands or in case of the expiry or sooner determination of
this agreement then and in any such case, he shall restore the lands so
relinquished or so much thereof ns the District Collector or) Assistant Director
of Geology and Mining, Karur shall require to be restored 1o a state fit for
cultivation or shall securely and permanently fence or fill in all such abandoned
pits and excavations there in as the District Collecior (or) Assistant Director of
Geology and Mining, Karur shall require 1o be so fenced or filled in, and in case
the registered holder shall fail or neglect o restore any such land which he
shall be require to be so fenced or filled in, and in case the Registered
Holder/ Lessee shall fail or neglect to restore any such land which he shall be
required 1o restore 1o a state fit for cultivation or to so fence or fill in any such
sbandoned pit, or excavation which he shall be require 1o so fence or fill in
them and in any such case, it shall be lawful for the District Collector [or)
Assisiant Director of Geology and Mining, Karur to so restore any such lands,
or as the case may be, 1o 80 fence or fill any such pils or excavation at the
expense of the Registered Holder/Lessee and to spply the said sum of
Rs.10,000/- so deposited in or towards the cost of 8o doing and to deduect from
the amount of the said deposil and retain on behall of the Government a sum
equal io thirty times the assessment of the sald lands which shall have been
rendered unfit for cultivation. T however, the amount of deposit is not
sufficient 1o cover the cost of such restoration of fencing or filling in or to meet
thirty times the assessment on the area rendered unculiivable, it shall be bnwiul
for the Government to recover the balance by resort (o civil court. £
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8.  The Registered Holder/Lessce shall not be entitled 10 any remission
of assessment in respect of any of the said lands which shall be rendered unfit
for surface cultivation by the carrying on of any mining operations or by the
deposit of mining waste, unless thirty limes tho assessment thorcon has
already been deducted under the preceding clause.

9. The Regisiered Holder/Lessee shall not assign, lease or par with
the possession of the said lands or any pari thereof for the whole or any part of
the said term without previous intimation / permission in writing to the District
Collector or] Assistant Dircctor of Geology and Mining, Karur. _

10. If the Registered Holder/Lessce does nol intend lo carmy on mining
operations himsell, bui iniends 1o lease out the right to do so L0 anolher persan
the Registered Holder and his lesses shall enter into an agreemenl with
Government hinding themselves jointly and severally to accept the conditions
and siipulations herein conlained which agreement shall be in the form sel oul
in Appendix V to the Tamil Nadu Minaor Mineral Concession Rules, 1959,

11. Al land assessments, cess and scigniorage payable under these
presents shall be recoverable under the provistons of the Tamil Nadu Revenue
Recovery Act. 1864, as if they were arrcars of land revenue.

12.  in the event of any breach by the Registered Holder/Lessee by any
of the conditions of this agreement, it shall be lawful for the Government to levy
enhanced seigniorage or for the District Collector (or] Assistant Director af
Geology and Mining, Karur to give nolice in writing to the registered holder of
his intention to cancel these presents whereupon the same shall stand
cancsiled but without prejudice to any rights which the Government may have
against the pattadar in respect of any antecedent claim or breach of covenant ar

condition.

13. Any notice to be given o the Regisiered Holder/Lesses may be
addressed to this last known place of abode and where a notice has been so
addressed it shall be deemned to have been duly served for the purpose of these

presents.

14. Should any gquestion or dispuie arise regarding the agreemenl
executed in pursuance of these rules or any matter or thing connected
therewith or the powers of the Registered Holder/Lessee there under, the
amount or payment of the seigniorage fee or area assessment made payable

thereby the matter in isgue shall be decided by the Director of Geology and
Docung v =

p. Subdl Jobmr

OGY AND MINING,
EARUR,

-'l: . ,.Il;' -
EPUTY DIRECTOR, - .. =¥
5
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Mllll“ﬂ. LT viag |-I1l" Hrmn"h”ﬂl Paskdii /) emmii im ool misklalies ] wiil iy sl imlaag)

ol the Dhirector of Cionbogy Miviing, e anatter sl D velerted (o U Biale
wermiment, ihesdmbiouy,

18. The Registered Holder/ Losnoe shall abide by the conithons lukd
o i the condition imposed by the SEIAA - TN, Cheninl 15, Environmend
Ulearanee Letter No BIIAA TN P Mo 7004 f 1 ju)f 100, NoA2nd f2020, Dided;
072020, Puyment of Wiges Aet, 1930 (Centrnl Act IV of 14900), the Minos
Act, 1952 (Contrnl Act XXXV of 1952 wwl the Indlan Kxplnlven Act, |HRN4
(Central Act IV of 1884), Tamil Nacu Minor Mineeal Concesnlon Rulew, 1949
wnd the rules made there under.

16. As  per the  Covernment  letter Mo, 1666/ MMD, | /20201,
03032020 adddkitionnl condition ncorporded thist e mining lease hiolders
shall afler ceasing mining operations undertake re-grassing (he mining aren
aned any other area which may have been disturbed due to the mdniog activities
and restore the land (o o condition which is (it for growih of fodder, Mo, faunn

L |

17. As per the Q.0 [MxNo. 169 Indusives (MMC-1) Departiment
datect 04,08, 2020 instend of District Collecior the powers has been delegnted 1o
the Assistant Direclor) Depuly Direclor al district kevel 1o process [ grant of
minern] concession of minor minerals other than Granite in respect of patin
lands vested with concemned Assistant Director/ Depuly Director,

18. As per the Notifiention oppended in the nmendments mode in
GO (MalNe, 169 Industries (MMC-1) Depactiment doted:04.08,.2020, in rule 2,
after clause (3], the following clouse shall be inserted, namely: -

“(3-4) “Assistant Director of Geology and Mining™ shall include
Deputy Director of Geology and Mining™

19. As per the Approved Mining Plan total production/ Minernl Reserves of
Rough Stone and Gravel for Five years lease period is Rough Stone - 172285
cubic meter and Gravel - 18216 cubic meter Hence, based on the approved
Mining Plan and issuance of Environmental Clearance for the purpose aof
caleulating stamp duty the anticipated Seigniorage Fee is Rs.1,07,65,943/-
(Rough Stone - 1,01,64,815 + Gravel - 5,01,128) (Rupees One Crore Seven
Lakhs Sixty Five Thousand Nine Hundred and Forty Three Only) Rs.1,333/-
ns Aren Assessment for Five years (One Thousand Three Hundred Thirty
Three only) and Rs.10,000/- as Security Deposit is [Rupees Ten Thousand B
D'I'Ihl‘]'. 0y Al

REGISTERED HOLDER) <56t T KARUR.
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THE SCHEDULE
1. Name of the District 3 Karur
2. Name of the Taluk $ Aravakurichi
3. Name of the Village : Gudalur (West)
4, Name of the Sub Registration Office : Chinnatharapuram
5, Lease Period : 5 years
From 1£.03.2022 to [F.03.2027
Boundary
Survey ,I Extent
field leased out Norih South East West
Number's {in Hects.) S.F.No 8.F.No. 8.F.No. S.F.No.
1196
1191, 1196 1190/2,3 - 1188- -
1190/1 0.56.0 bl . 1197-
Patta land Patta land Vandipathal Paita tard
1161 0.95.0 1196, 1192 | 1190/1- Patta 1188- 1190/1
_ o - Patta land land Vandipathal | Patta land
| Total
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iivel, /0. K.Palanivel,
Aravalurichi Taluk,

Jﬁr.l.rl-i M.Bc., Ph.D.,
for and en bﬂhl“ of and

adu have hereunio set

N WITNESS WHERE OF Thira.P.Senth
Pullagoundampalayam, Periyamathiyagoudalur Fost,
Karur District *the Registered Holder/Lessee” and Dr.P
Deputy Director, Geology and Mining, Kararf acting

by the order and direction of the Governar of Tamil N
their hands.
REGISTERED LESSOR
HOLDER /LESSEE
Signed by the above named Signed by the above named
Thir.P. Senthilvel Dr. LJ.I.T.IP.!L. M.5c:; -
the lessee in the presence the lessor in the presence of
ihe following wilnesses.

of fallowing Wilnesses,

Signed by the above named Signed by the above named

In the presence of In the presence of
1. E i.
L_"J" Pliﬂ']" cAM
.;_'-"',. [ nrf’fﬂﬁ'ﬂuw}:f miEM'JJ;-fJ
ED o, Fﬂl. :I' Assistant st
‘1 udey, . Dewmmtﬂﬁeﬂmuﬂﬂinlﬂ
< Katur ~

C'L'I.n'lﬂnlmf..ﬁﬂ?f?i"?'“ Fo.
E:.:!'r"l.-.m: hatirarn 71

(‘j____jl'ﬂﬂl:&u? I:F'f'

2. @\)\A—" #
?- En_l.ﬁ- Yol winy.
&le, TV P R RS
Thevanawvs P& A .llﬂnnm
HMenianocsys Ui
K oy - O o .




'__-___‘ﬂ-.‘_ll_'_ e

s ."j ".""!ﬂ.“z}'_ =3 _4; A
. T SR | &G
oy _i.‘-ﬁ_i_‘l mi? "+ 8 O Bt .,.:
- weae [|9p ' . P

u-E?uT'l PIREC I
GEOLOGY AND MINING
KARUR

1191

P.

RYGISTERED HOLDER y u55FE
I| ;] ﬁ'jr f_'..”'

3 f
LB 87 ﬂ':'-*l- - I"-Tkw
574 {14 |w - by e G
B2aa|94] 2 ' y !
BLg i |w
b8 4|
A
54.,;““”““
() 'ﬂf\-q.-qﬂ-npk
|

Mmmen [olong e


114


t’l‘*_- £ : g, W "',H
: an boo ilgﬂ'ﬁu:f--n ' " x
o i man MO )T
" & -ﬂ L[wnﬂﬂl. i i
ERS : phaint Ol e Q}mﬂ W0 e
e, 1191 ,
LI l.r-'lﬂlﬂ",ﬂl i &Y &l Q%0 -

u - Mg, -.'.-.ﬂ;i|ﬁ'|4lu.:ﬁ\ ‘]_1.rl.'L“u|.u:1
Ilivnﬁhﬁjhn¢

196 1192

ﬁ%

A rif u'fll'lhl.ﬁl"-lh

w@.mmru r'ml-lh..
o ol = 1By

Ll
Afh mﬂw:..l..lh
sae | S
|, 1000 ﬂ"ﬂ TMeUvas \.-l"'l...!-q
&Mﬂn .



: r2-
= 116 f

ANNEXURE X

Thirn RVIJAYABASKARAN, MEM.ILA., STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY (ife) ASSESSMENT AUTHORITY - TAMIL NADU
drd Floor, Panagal Maaligai,
No.1 Jeenis Road, Saidaper,
Chennai-15.

Phone Mo, 044-24339973
Fnx Mo, 044-24358073

}@\:Pﬁ ' Pullagoundampalayam
Periyamathiyagudalur Post
Amvakurichi Taluk
.-'“ Karur District - 639 206
SirMadam,
Sub:  SEIAA-TN - Propased Rough Stone & Gravel Quarry over an Extent of 1.51.0Ha
at S.F.Mo. 1190/1 & 1191 in Gudalur (West) Village, Aravakurichi Taluk, Karur
District by Thiru. P.Senthilvel - issue of Environmental Clearance — Reg.
Ref: . Your Application for Environmental Clearance dated: 28.01.2020
2. Minutes of the 157" SEAC meeting held on 20.06.2020
3. Minutes of the 385" SEIAA meeting held on 28.07.2020

Details of Minor Mineral Activity:-
This has reference 10 your application first ciled. The propasal is for oblaining

Environmental Clearance for mining/quarrying of minor minerals based on the particulars
: 3 furnished in your application as shown below,
I | Name of Project Proponent and address Thiru.P.Senthilvel
Pullagoundampalayam
Perivamathiyagudalur Post
Aravakurichi Taluk

MEMEER RETARY
SELAA-TN
Page 10f 19
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ANNEXURE X
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2 | Location of the Proposed Aclivity —/”1/
Survey Number ———— el 5 ™
o 10 53'10.09°%

= — 0530625 W s

Latinude and Longitude ;;lﬂ:wﬂ. B 77 40°43.52"
Village ——— Gl ()

] m\-a};urichi

Taluk
District _—-_#TL//—F
_.—._-_-_ L] r--
3 | Proposed Activity P—/___’_______/——'—"_r'
T — Gravel
i. Minor mineral M‘;—-—-—'—'—"’_—_—_—ﬂ_’_

e - |.51.0Ha
i ining Lease Arca s ol gh Stone &

.
iii.  Approved quantity | 72285¢cu.m of R |

L

iv. Depth of Mining 3Tm :
v. Type ol mining Opencast Mechanized Mining
vi. Catcgory(B1/B2) B2
Vil Precise area communication approved Ta.Ka. No.40/Kanimam/2019; dated:

by the District Collector with date 05.09.2019 3
viii Mining plan_approval by Deputy | Re. Mo B03/Mines/2019, dated:

Director of Gealogy and Mining, Karur 06.09.2019

5Years

ix. Mining period
4 | Whether Project area attracts any General
conditions specified in the EIA notification,

Nat attracted. Affidavit furnished.

2006 as amended:- Vs -
5 | Man Power requirement per day: 22 Employees '
6 | Utilities
i. Source of Water: Water Vendors & Tankers supply

MEMBER SECRETARY
SEIAA-TN
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s Lr. No.SEL
» NOSEIAA-TNIF.No.7394/1(a) EC.No: 4267/2020 dated:28.07.2020 SEIAA-TN
li.  Quantity of Water Requirement in 343 KLD
KLD;
a. Domestic & Drinking purpose 0.76 KLD
b. Green Belt & Dust Suppression 267 KLD
il Power Requircmen:
a. Domestic Purpose TNEB
b. Industrial purpose 142624 Liters of HSD
Cost
L. Project Cost Rs. 32.41 Lakhs
iil. EMP Cost Rs. 3.80 Lakhs
B | Validitv:
This Environmental Clearance is granted for the production of 172285¢ca.m of Rough
Stone & 18216cu.m of Gravel for the period of 3 Years from the date of exccution of
y' the mining lease,

The Propanent has furmished affidavit in Hundred Rupecs stamp paper attested by the
Notary stating thai
L ThiruP.Senthilvel, Pullagoundampalayam, Perivamathiyagudalur Post, Aravakurichi
Taluk, Karur District - 639 206, solemnly declare and sincerely affirm that:
1 have applied for getting Environmental Clearance to SETAA, Tamil Nadu for mining
tease for mining of Rough Stone & Gravel Quarry over an Extent of 1.51.0Ha at 5.F.No. 1 190/1
& 1191 in Gudalur (West) Village, Aravakurichi Taluk, Karur District, Tamil Nadu.
I. | swear to stute and confirm that within 10km area of the mine site, 1 have applied for
Environmental Clearance, none of the following in situated.
2. Protected areas notified under the Wild Life (Protection) Act, 1972,
b. Critically polluted arcas as notified by the Central Pollution Control Board constituted
* under Water {Prevention and Control of Pollution) Act, 1974.
¢. Eco—Sensitive areas as notified.
d. [Intersiate boundaries within | 0km radius from the boundary of the proposed site.

o

MEMBER SECRETARY
SEIAA-TN

Page 3 0f 19




Lr. No.SELAA-TN/F.No.7394/1{1)/ EC.No:

e

1R

426772020 dated
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ot responsibility (€

4
SEL 1%-TN

ER) gctivities hefore

Z Dwil complete the following Corporate Environime :'.".-._:.-“'-":""
com : . Tt e g -
mencement of the quamying activilies ‘_"Fr—ﬂ]_f;' Cost ggﬁiﬁf;l‘"j“'
CER Activity (Rs. In Lakhn) cost !
M
Plantation will be cammied out in the Gudalur 3622 i
(West) Village read. i
If we are instructed by PWD/competent hodies
to desilt the water bodies nearby. We assure 19 [
spend out CER cost for desilting/strengthing (he
bunds of the nearby water bodics le. al around
2.0% from the total project cost =
Total cost Allocation 368 | i
3. The toral area of Tollowing quarries Tocated within 500m radius from the periphery of our
quarry site details as shown below:
Existing quarries
S.No. | Mame of the applicant! | Mama of the Village | Extent  in Remarks
Lessee & S.F.No. Hectre
Nil
Present proposed quarries
Mo, [Name of the applieant | Name of the Village & | Extent in | Remarks
Lessee S.FNo. Hectre
1 Thiru.P_Senthilvel Gudalor{West) Village 1.5L.0 Proposed
1190v] & 1191
“Expired and Abandoned quarries ?_
SNo. | Name of the applicant | Mame of the Village & | Extent in | Remarks
Lessee S.F.No. Hectre
il

4. There will not be hindrance or disturbance to the people living no enrouted / nearby our
quarry site while transporting the mineral our material and due to quarrying activities.

Page 4 of 19
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Lr. No.SEIAA-TN/F,No.7394/1{a)/ EC.No: 4267/2020 dated:28.07.2020 SEIAA-TN

5. There is no npproved habitation within 300m radius from the periphery of our quarry.

6. | swear that afforestation will be carried out during the course of mining operation and
maintained. ;

7. The required insurance will be taken in the name of the labourers working in my quarry site.

8. The approach road from the main read to quarry is already exists and same will be
maintained in good condition for the haulage of quarry materials and machineries,

9. 1 will not engage any child labour in my quarry site and 1 aware that engaging child lnbour is
punishable under the law.,

10. All types of safety / protective equipments will be provided to all the labourers working in
my quarry.

|1. There is no permanent structures, temples, cle., are located within 500m radius from the
periphery of my quarry.

I ensure 10 do all the social and Environment commitment as mentioned in the Mining
Plan 1o the best of my knowledge.

tails of S00M radius Pro ua
The Project Proponent has submined a copy of the letter obtained from the Deputy
Director, Department of Geology & Mining. Karur District in his letter Re.No.40/Mines/2019
dated: 06.09.2019 has stated that the details of other quarrics (Proposed / Existing / Abandoned
Quarries) within a radius 500m from the boundary of the proposed quarry site as follows:
Existing quarries

SNo. |Name of the applicant/ | Name of the Village | Extent  in | Remarks

Lessee & 5.F.MNo. Hectre
Nil

Present proposed quarrics

S.No. |Mame of the applicant/ | Name of the Village & | Extent in | Lease stalus
Lessce 5.F.No. Hexctre

. Thiru.P.Senthilvel Gudalur{West) Village | 1.51.0 Proposed

1190/1 & 1191

Expired and Abandoned quarrics

s

MEMBER SECRETARY
SETAA-TN

Page 50f 19
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Lr. No.SEIAA-TN/F.No.7394/1(a)f EC.No: 426772020 dated:28.07.2020 SEIAA-TN

—

7. Transportation of the guarried materials shall not cause any hindrance to the Village

people/Existing Village road,

8. The Project Proponent shall comply with the mining and other relevant rules and
regulations where ever applicable.

9. The proponent shall develop adequate green belt with native species on the periphery of
the mine lease area before commencement of the mining activity, in consultation with
DFO of the concern district/agriculture university.

10. The quarrying activity shall be siopped if the entire quantity indicated in the Mining plan
is quarried even before the expiry of the quarry lease period and the same shall be
mionitored by the District Authonties.

11, The recommendation for the fssue of Environmental Clearance is subject to the outcome
of the Hon'ble NGT. Principal Bench, New Delhi in O.A No.186 of 2016
(M.A No.350/2016) and O.A, No.200/2016 and O.A.No.58072016 {(M.ANo.118272016)
and 0.A No, 1022017 and 0.A.NoAM2016 (M.A.Ne.
7582016 M.A No.920/2016,M.A No, 1 1222015, M.AN0.122017 & MA. No,
843/2017) and 0.AN04052016 and O.ANoS20 of 2016 (M.A.No. 981 72016,
M.A N0, 98272016 & M.A.No.38412017).

2. Prior clearance from Forestry & Wild Life including clearance from committee of the
National Board for Wild life as applicable shall be obained before starting the quarmying
operation, if the project site attracts the NBWL clearance.

13, To ensure safety measures along the boundary of the quarry site, securily guards are 1o be
posted during the entire period of mining operation.

14. The mine closare plan submitted by the project propenent shall be strictly followed after
the lapse of the mine.

15. The CER fund of Rs 0.75 lakhs (2% from the total project cost) shall be utilized for
improving sanitation facility, green belt development to Govi. School in Gudalur (West)
ns per proposal and as per Office Memorandum of MoEF& CC dated 01.05.2018 before

obtaining the CTO from TNPCB.

MEMBER SECRETARY
SEIAA-TN
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Lr, No.SEIAA-TN/F.No.7394/1 (a) EC.No: 4267/2020 dated:28.07,2020 SEIAA-TN

near the project site.

8. Transportation of the quarried materials shall not cause any hindrance to the Village

people/Existing Villzge road.

9. The project proponent shall comply with the mining and other relevant rules and
regulations where ever applicable.

10, The praject proponent shall develop an adequate grecn belt with native species on the
periphery of the mine lease area before the commencement of the mining activity, in
consultation with DFO of the concerned district/agriculture university.

|1, The quarrying activity shall be stopped if the total quantity indicated in the Approved
Mining plan is quarried even before the expiry of the quarry lease period and the same
shall be monitored by the District Authorities.

12. The recommendation for the issue of Environmental Clearance is subject ta the cutcome
of the Hon'ble NGT, Principal Bench, New Delhi in O.A No.186 of 2016
(M.A N0.350/2016) and O.A. No.200/2016 and O.A No.5802016 (M.A No.] 182/2016)
and O A No, 10272017 and O.ANoAM2016 (M. AN
7582016, M.A No. 9202016, M.ANo. 11222016, M.ANo.12/2017 & M.A. No.
84372017 and 0.ANoA405/2016 and 0.A.No.520 of 2016 (M.A.No. 981 2016,
m.a.no.982/2016 & m.ano.384/2017).

13. Prior clearance from forestry & wildlife including clearance from the committee of the
national board for wildlife as applicable shall be obtained before starting the qUArTYing
operation, if the project site attracts the NBWL clearance

i4. To ensure safety measures along the boundary of the quarry site, security guards are 1o
be posted during the entire period of the mining operation.

15, The mine closure plan submitted by the project proponent shall be strictly followed after

the lapse of the mine.

16. The CER fund of Rs 0.75 lakhs (2% from the fotal project cost) shall be utilized for
improving sanitation facility, green belt development 1o Gavl, School in Gudalur (West)
as per proposal and as per Office Memorandum of MoEF& CC dated 01,05 2018 before

MEMBER SECRETARY
SEIAA-TN
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%
17,2020 | SEIAA-TN
Lr- No.SEIAA TN/F.No.7204/1 (a)! EC.No: 426772020 Juted:28.07.2
u'hl‘-ﬂi‘nin I ““_
8 the CTO from TNPCB. = -

pln.nllllil:llﬂ all along

V7. The project propanent shall provide bio fencing (S i
he mining operitio

of the mining lease area before commencement of 1
minimize the air pollution

.El Fi=A: Conditions to be Complicd before comme

. The project propanent shall advertise i ol Teast (WO

in the region, one of which shall be in the vernncular

. The project has been accorded Environmental Clearafice: Sopet

Il.  Copies of clearance lctiers arc available with the Tamil Nadu Pollution |

Board. .

Il  Environmental Clesrance may olso be seen o the

IV, The advértisement should be made within 7 days from the date
hall be forwarded to the SETAA. »

m in order O

i ionsi-

peing miging operations
iocal newspapers widely circulated

Janguage informing the public that

wehsite of the SEIAA.
of receipt of the

clearance lerer and a copy of the same 5 =
2. Mining activity should be reviewed by the District Collector afier three years and decide
for further extension.

3. NOC from the Standing committee of the NBWL shall be ohtained, if protected areas are

located within 10 Km from the proposed project site-

4. The project proponent shall comply the conditions laid down i
Tamil Madu Minor Minerals Concession Rules 1939.

5. A copy of the Environment Clearance letter shall be senl
concerned Panchayat, Town Panchayat / Panchoyat union/ Municipal Corporation, Urban
Local Body and the Local NGO, if any, from whom suggestions’ representations, if anv,
were received while processing the proposal, The clearance letier shall also be put on the
wehsite of the proponent and also kept at the site, for the general public to see.

6. Quarry lease area shouli be demarcated on the ground with wire fencing to shel¥ the
boundary of the lease area on all sides with red flags on every pillar shall be erected
before commencement of quamying.

7. The proponent shall ensure that First Aid Box is available at site.

8. The excavation activity shall not alter the natural drainage pattern of the area.

n the Section V, Rule 36 of

by the proponent to ihe

MEMBER SECRETARY

/g/ SETAA-TN

Page 10 of 19
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Lr. No.SEIAA-TN/F.No.7394/1{a)/ EC.No: 4267/2020 dated:28.07.2020 SETAA-TN

9. The excavated pit shall be restored by the project proponent for uscful purposes.

10. The proposent shall quarry and remove only in the permiticd areas as per the approved
Mining Plan details,

| 1. The quarrying operation shafl be restricied belween 7AM and 5 PM.

12, The proponent shall take necessary measures to ensure ihat there shall
impacts due to quarrying operation on the nearby human habitations, by way

not be any adverse
ol pollution

to the enviromment.
13. A minimum distance of $0mts. from any civil structure shall be kept from the periphery

of any excavation areq.

14. The mined out pits should be backfilled where warranted and area should be suitably
landscaped 1o prevent environmental degradation, The mine closure plan as furnished in
the propasal shall be strictly followed with back filling and tree plontation:

4 15. Wet drilling method is 1o be adopied 1o control dust emissions. Delay detonators and
- shiel: tube initiation system for blasting shall be used so 25 to reduce vibration and dust,

6. Drilling and blasting shall be done only either by licensed explosive agent or by the
proponent after obtaining required approvals from Competent Authorities.

7. Blasting shall be carried out after announcing to the public adequate through public

]

address system to avoid any sccident

18. A study has to be conducted fo assess the optimum blast parameters and blast design to
keep the vibration limits less than prescribed levels and only such design and parameters
should be implemented while blasting is done. Periadical monitoring of the vibration at
specified location to be conducted and records kept for inspection.

|9, The Proponent shall teke appropriate measures o ensure that the GLC shall eomply with
the revised NAAQ norms notified by MoEF& CC, Gol on 16.11.2009.

20. The following measures are to be implemented 1o reduce Air Pollution during

5 transportation of mineral
i Roads shall be graded to mitigate the dust emission,
fi.  Water shall be sprinkled at regular interval on the main road and other serviee
roads (o suppress dust
2. The following measures are to be implemented to reduce Noise Pallution

MEMBER SECRETARY
SEIAA-TN
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™
g (17,2020 SEIAA:
Lr. No.SELAA-TN/F,No.7394/1 (a)) EC.N0: 4267/2020 dated:28.0

cles and other eequipment

L Proper and regular mainienance of vehi : .
i,  Limiting time exposure of workers 10 ENCESSIVE nm.ﬁ':-r o = ,}-um
i, The workers crployed shall be provided Wil protection &4 il
- moderale speed of

| e | imited to
iv.  Speed of trucks enlering oF jeaving the minc 15 10 ke lim

25 kmph to prevent undue noiee from empty trucks.

ry the compressor. BenE
red.
rovisions laid under Noise Pallution

2010, dt: 11.01.2010 jesued by the

rator o be enclosed in

v.  All noise generating machine

acoustic enclosure so as to reduce noise in working &

22. Measures should be taken to comply with the P
(Regulation and Control) (Amendment) Rules.
MoEF& CC. Gol 1o control noise to the prescribed levels-

23, Suitable conservation measures to augment groundwater resources in (e 212 ﬂﬂ?" =
planned and implemented in consultation with Regional Directof COAE Eu—-l%hlg
measures should b taken for minwater harvesting.

24. Permission from the competent authoriry should be obtained for drawl of ground waier. if
any, required for this project.

25. Topsoil, if any, chall be stacked properly with proper slope Wwith
should be used lor plantalion purpose.

26. The following measures are to be adopted to control erosion of dumps:-

i, Retention/ toe walls shall be provided at the foot of the dumps.
i, Worked out slopes arc 1o be stabilized by planting sppropriate shrub/ grass species on
the slopes.

27. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous& other wastes (Management and Trans Boundary
Movement) Rules, 2016 and its amendments thercof to the recyclers authorizsd by
TNPCE. '

28, Concealing the factual data or failure to comply with any of the conditions mentioned

adequate MEASUTEs and

above may result fn withdrawal of this clearance and attract action under the provisions
of Environment {Protection} Act, 1986.

MEMBER SECRETARY
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29. Rain water harvesting to collect and utilize the entire water falling in land area should be
provided.

30. Rain water getting accumulated in the quarry floor shall not be discharged directly to the
nearby stream or water body. T il is to be let into the nearby watcr body, it has 10 be
discharzed into a silt trap on the surface within the lease area and only the overflow afier
allowing settling of soil be let into the nearby walerways. The silt trap should be of
sufficient dimensions 1o catch all the silt water being pumped out during one season. The
silt trap should be eleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next scason.

31.The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to thiz sctivity, the hydro-geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level and
quality shall be carried out around the mine lease area during the mining operation. If at
any stage, if it is observed that the groundwater table s getting depleted due 1o the
mining activity; necessary comective measures shall be caried out. District
Collector/mining officer shall ensure this.

32, No wree-felling shall be done in the leased area, except only with the permission from
competent Authority.

33. To take up environmental monitoring of the proposed quarry site before, during and after
the mining activities including vibration study data, water, air & flora/fauna environment,
shurry water gencrated/disposed and method of disposal, involving a reputed acndemic
Imstitution.

34. 1t shall be ensured that the total extent of nearby quarries(existing, abandoned and
proposed) located within 500 meter radius from the periphery of this quamy is not
exceeding 5 hectares within the mining lease perind of this application.

15 It shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation located within 300m radius from the periphery of the quarry site.

36. Free Silica test should be conducted and reported to TNPCB, Department of Geolegy and
Mining and Regional Director, MoEF& CC, GOL

MEMBER SECRETARY
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-l-_'-'—-—_

el dment has 10 be
61. I there is any change in the production o lease area application for e

submitted 10 SEIAA for further approval. OER sl Li?—l' ";...___
82.A dewailed post-COVID health management plan for workers a5 Per
guidelines or the State Govt guideline may be followed.
Part B: General Conditions:

i ished in non
. EC is given only on the factual records, documents and the commitment furm
judicial stamp paper by the proponent.
m
2. The Proponent shall obtain the Consent from the TNPC Board before com

activity.

encing the

3. No change in mining technology and scope of warking should be made Wilhout prior

approval of the SELAA, Tamil Nadu.

4. No change in the calendar plan including excavation. quantum of mineral (minor
mineral) should be made. :

3. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
confarm to the norms preseribed by the Central Pollution Control Board in this regard.

6. Effective safeguards shall be adopted against health risks on account of breeding of
vectors in the water bodies created due to excavation of carth,

7. A berm shall be lefl from the boundary of adjoining field having a width equal to at least
half the depth of proposed excavation.

8. Loading and unloading arcas including all the transfer points should also have efficient
dusi control arrangements. These should be properly maintained and operated.

9. Wehicular emissions shall be kept under control and be regularly monitored. The rm'.fgnl
transporation shall be camied out through the covered trucks only and the vehicles
carrying the mineral shall not be overloaded,

10. Access and haul roads fo the quarrying area should be restored in a mutually agreeable
manner where these are considered unnecessary after extraction has been completed.

MEMBER SECRETARY

/%/ SEIAA-TN
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: 11. All Personnel shall be provided with protective respiratory devices including safely
\ shoes, mnasks, gloves ele. Supervisory people should be provided with adequate training
v and information on safety and health aspects. Occupational health surveillance program
of the workers should be underiaken periodically to ebserve any contractions due 1o

exposure 1o dust and take cormective measures. if needed.

12, Periodical medical examination of the workers engaged in the project shall be carmied out
and records maintained. For the purpose, schedule of health examination of the workers
should be drswn and followed accordingly. The workers shall be provided with personnel
protective measures such as masks, gloves, boots ¢lc.

13, Workers/labourers shall be provided with facilities for drinking water and sanitation
facility for Female and Male scparately.

14. The project proponent shall ensure that child labour is not employed in the project as per

_ the swom aflidavil fumished.

W 15, The funds earmarked for environmental protection measures should be kept in scparate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at
Chennai.

16. The Environmental Clearance does nol absolve the applicant/proponent of his
abligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

17. This Environmental Clearance does not imply that the other statutory / administrative
elearances shall be granted to the project by the concerned authorities. Such authorities
would be cansidering the project on merits and be taking decisions independently of the
Environmental Clearance

I8, The SEIAA, Tamil Nadu may alterfmodify the above conditions or stipulite any further
conditions in the interest of environment protection.

19, The SEIAA. Tamil Nadu may cancel the Environmental Clearance granted fo this project
under the provisions of EIA Notification, 2006, at any stage of the validity of this
Environmental Clearance, if it is found or if it comes 1o the knowledge of this SELIAA.

I

MEMBER SECRETARY
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' SEIAN-EN

o: 4267/2020 dated:28

Lr. No.SEIAA-TN/F.No.7394/1(a) EC-N

=) S
ancenled and/or suhmitted false or

TN that the project proponent has deliperalely € o onmental Clearncts.
misleading fnformation or inadequate datd for obimining he ' d&ﬁ—

5 ralime o oouply, Wi any o 110 Lt ; Environment (Protection)
of this chearance and ettract action under the provisions ol Ihe ER
Act 1986,

21. The above conditions will be enforced inter-alia.
(Prevention & Control of Pollution) Actk 1974,
Pollution) Act. 1981, the Enviromment (Prolection
Insurance Act 1991, along with their amendmenits Minor :
Development Rules, 2010 framed under MMDR Act 1957, Nationd
protection of Child Right Rules, “2006, Wildiife Protection ACE§ 35 SR
Conservation Act, 1980, Biodiversity Conservalion Act 2016, the Biological Diversity
AcL. 2002 and Biological diversity Rules, 2004 and Rules made there under and ﬂ:%m:'
ather orders passed by the Hon'ble Supreme Cour of [ndin/Huon'ble High C of

Madras and any other Courts of Law relating to the subject matier.

22, Any other canditions stipulated by ather Statutory/Government
com plied,

23. Any appeal against this Environmental Clearance shall lie with
Green Tribumal, if prefemed, within a period of 30 days as prescribed under Section 16 of
the Mationzl Green Tribunal Act, 2010,

24, The Envirenmental Clearance is issucd based on the documenis furnished by the project
propanent. In case any documents found to be incorrect/not in order at a later date the
Environmental Clearance fssued (o the project will be deemed to be revoked/ cancelled.

s

ELAA-

p-rm'i."il'mli al the Waler

prder the
rol of

the Alr {Pr:w:nl'lnn & Caont
} Act, 1986, the Public Liability

sdineral Conservation &
| Commission for
Forest

authorities shall be

the Hon’ble MWational

Caopy fo:
1. The Secretary, Ministry of Mines, Government of India, Shasiri Bhawan, New Delhi.

2. The Additional Chiel Secretary to Govemment, Environment and Forests Department,
Tamil Nadu: T
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3. The Additional Chicf Seeretary, Indusirics Department, Tamil Nadu.

4. The Additional Principal Chiel Conscrvator of Forests, Regional Ofice (SZ), 34, HEPC
Building, 1%& 2™ Floor, Cathedral Garden Road, Nungambakkam, Chennai — 34.

5. The Chairman. Central Pollution Control Board, PariveshBhawan, CBD-Cum-Office
Complex, East Arjun Nagar, New Delhi-110 032.

6. The Chairman, TNPC Board, 76, Mount Salai,Guindy, Chennai-32

7. The District Collector, Karur District

8. The Commissioner of Geology and Mines, Guindy,Chennat-32

9. El Division, Ministry of Envirsnment & Forests, Paryavaran Bhawan, New Delhi.

10. Spare.
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ANNEXURE XVII

Category of the Industry 7;—
"":‘-'_’-'-—'
I '!__r-

CONSENT ORDER NO, 2208144628762 DATED; 12/64/2022,

PROCEEDINGS NOF. 146 KARRS/DEE TNPCB/KARW/2022 DATED: 12/04/2022

SUB: Tamil Nadu Pollution Contrel Board - RENEWAL OF CONSENT - M/s. P SENTHILVEL
ROUGH STONE AND GRAVEL QUARRY , S.F.No. 11971 & 1191, GUDALUR § PARTS
village, Aravakurichi Taluk and Karur District - Renewal of Congent for the operation of the plant
and discharge of sewage and/or trade efflueat under Section 23 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF:
CTO Proc No.F 1463 KARRS DEETRPCERKARWEA202 ] Dated:30,04.2021
2.Unit application for RCO through OCMMS vide app no, 44628762 Dated:31,03,2022
3. IR No : F1463KAR/RSAEEKAR2022 dated 07/1M/2022

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Conirol of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act™) and the
rules and orders made there under to

The Proprietar

M/ P SENTHILVEL ROUGH STONE AND GRAVEL QUARRY .
S F.Mo, 119001 & 1191,

GUDALUR 5 PARTS Viliage,

Aravakurichi Taluk ,

Kaimir Dhstriet

Authorising the sccupier 1o make discharge of sewape and /or trade efMuent.

Thiz is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 17, 2027

RAVICHANDRA B ey ancasamy
N KANDASAMY ?;:éﬂﬂﬁﬂ-ﬁ.'li'lﬂ-.ﬁm

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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SPECIAL CONDITIONS

This renewal of consent s valid for nﬁmtmg the facility for the manufacture ufptaducls.l’h:.rpml;hwls

{Col. 2) ot the rate (Col 3) mentioned
i be brought 1o the notice of the Board and fresh consent has o be obiained.

low. Any change in the product/byproduct and ils quantity has

5l Description Quantity Uit
N,
Product Details
1. | Mining of Rough Stona over a Extent of 1.51 172285 Cli.m over a
heciares lying in Latitude 10°53'06.25" to Period of Five
10°53'10.09" and Longitude 77'49°39.16" to Years from date of
| 77'49"45.,52" at SF No.1190M & 1181, Gudalur execution of the
|West Village, Aravakurichi Taluk, Karur Districl, mining lease
2. | Quarrying of Gravel over a Extant of 1.51 18216 Cu.m over 8
hectares lying in Latitude 10°53'06.25" to Period of Five
10°53"10.08" and Longituda 77'49°39.16" to Years from dale of
7743°45.52" at SF No.1190/1 & 1181, Gudalur execution of the
West Village, Aravakurichi Taluk, Karur District. mining leasa

This renewal of consent is valid for operating the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained,

Outlet No, | Description ol Outlet Maximum daily discharge | Poini of disposal
in KL}
Effluent Tvpe : Sewage
Ta Sewage 0.6 On Industries Own land
in its sister concem of
Mis Senthil Crusher

Efflwent Tvpe : Trade EMuent
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Specinl Additional Conditions:

The unit shall obtain No Objection Certilicate (NOC) from the Tamil Nadu Bio Diversity Board
fNational Bio Diversity Authority 1l' the unit 15 UEIH% any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

I. The unit shall not generate irade elMuent o any stage of iis manulactiuring process.
2. The unit shall wreat and dispose the sewage gencrated l.hmugh;g:ti: tank and seak pit arrangements.

3. The unit shall restrict the ing operations between 7 am

4, No change in mining technology or scope of working shall be made without prior permission
roval of the SEIAA, Chennad.

SP he unit shall comply the conditions mentioned in the Environmental Clearance obtained from

SEIAA vide Lr.No. SEIAA-TN/F.No.T394/1 (a)EC Mo.4267/2020 Dated: 28.07.2020.

6. The unit shall not use “use and throwaway plastics’ such as plastic sheets used for food wrapping ,

spreading on dining table cic., plastic plates , plastic coated tea cups, plastic tumbler , water pouches

and packets, plastic straw, plastic carry bags and plastic Nags irrespeetive of thickness. within the

industry premises. Insicad unit shall encourage use of eco Iriendly alternative such as banana leal,

arecanui palm, stainless steel, glass, porcelain plates/cups/cloth bag, jute bag eic.,

RAaVICHANDRAN 5"!‘1"“1' sigred by
KANDASAMY u.u:_mw Ir; 1.;;50.5 S5

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR

T

The Proprietor,

M P SENTHILVEL ROUGH STONE AND GRAVEL QUARRY |
Pullagoundampalayam,

Perrvamathiyagudalur Post,

Armvakurichi Taluk,

Foarur Dhsirict.,

Pim: (392046

Copy ta:

E.TIF: Commissioner, K.PARAMATHI-Panchayat Union, Aravakurichi Talok, Karur District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.

3. Copy submitted 10 the JCEE-Monitoring, Tamil Nadu Pollution Control Beard, Salem for favour of kind
information.

4. File
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Category of the Industry - 7—
i,“F
|ma:n | sihik g m

SHopmi
CONSENT ORDER NO. 2208244628762 DATED: 12/04/2022.

PROCEEDINGS NO.F.146JKAR/RS/DEE/TNPCB/KAR/A/2022 DATED: 12/04/2022

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT =M/, P SENTHILVEL ROUGH
STONE AND GRAVEL QUARRY |, 5.F.Mo. 119/] & 1191, GUDALUR 5 PARTS village,
Arnvakurichi Taluk and Karur District - Renewal of Consent for the operation of the plant and
discharge of emissions under Section 21 of the Air {Prevention and Contral of Pollution) Act, 1981
ds amended m 1987 (Central Act 14 of 1981 ) —Issued- Rep.

REF:
LOTO Proc No F 1463/ KARRS DEETNPCREKARWEA2021 Dated:30.04,202 1
2.Unit application for RCO through OCMMS vide app no, 44628762 Dated;31.03.2022
3 IR No : FI46IKAR/RS/A E]:‘.-'I%AR!IEF‘-'_E dated 07 14/2022

REMEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafier referred 10 a5 “The Act™) and the
rules and orders made there under (o

The Proprictor

M/ P SENTHILVEL ROUGH STONE AND GRAVEL QUARRY |
S.F.Mo, 1190/ & 1191,

GUDALUR 5 PARTS village,

Aravakurichi Taluk,

Karur Disirict.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and (o make discharge of emission from the stacks/chimneys.

Thas i3 subject 1o the provisions of the Act, the rules and the orders made there under and the lerms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued ecarlier
i subject to the special condilions annexed.

This RENEWAL OF CONSENT is valid for the perfod ending March 17, 2027

RAVICHANDRAN  coasshy signed W i

HAHDASA.MT Dt J0F308 13 1hal-al 24 M

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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This renewal of consent is valid for operating the facility for the manufacture of products (Col. 2) ot
the rate [Col. 3) mentioned below. Anv change in the products and its quantity has (o be brought to the

notice of the Board and fresh consent has to be obtained.
8l Description Quantity | Unit
N
Product Details
1. | Mining of Rough Stone over a Extent of 1.51 | 172285 Cu.m over a
hectaras L;lgng n Latitude 10*53'06.25" 10 Period of Five
10°53'10.09" and Longilude 7749°39.16" to Years from date of
77°49°45.52" at SF No.1190/1 & 1191, Gudalur execution of the
West Village, Aravakurichi Taluk, Karur District. mining lease
2. | Quarrying of Gravel over a Extent of 1.51 18216 &U,Mm over a
hectares lying In Latitude 10°53'06 25" to Pericd of Five
10°53'10.09" and Longitude 77'49°39.16" to Years from date of
77'49°45.52" at 5F No.1190/1 & 1191,Gudalur execution of the
West Village, Aravakurichi Taluk, Karur District, mining lease

This renewal of consent is valid for eperating the facility with the below mentioned emission'noise
spurces along with the control measures and/or stack, Any change in the emizsion source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

Point source cmission with stack :

|Stack | Point Emission Source Adr pollution Stuck height | Gaseous Discharge
Mo, Control measures | from Ground | in Nm3/hr
. Level in m
1l Fugitive/Noise emission :
bl Fugitive or Noise Emission | Tvpe of emission Control
No. ROUTCES Mmeasures
1. | Top Soil Removal Fugitive Water
Sopninklers
2. | Drilling Operations Fugitive Water
Injsciion
3. | Blasting Fugitive H%Td
ting
clicas &
ater
Sprinklers
4. | Loading,unloding and Fugitive Wataer
hauling Sprinklers
5. | Blasting Noise Good
blasting
practices
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Special Additbonal Conditions:

i.  The unit shall install the approved retrofit emission conirol device/equipment with at least T0%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unil shall be shift 1o gos based generators within the time frame prescribed in the
notification Mo, TNPCB/Labs/DIMLIO2 1512019 dated 10.06.2020 issued by TNPCRB.

i.  The unit shall obtain No Objection Certificate (NOC) from the Tamil NMadu Bio Diversity Board
/National Bio Diversity Authority if the unit 15 using any Biological resources or knowledge
associnted thereto as per the provisions of Biological Diversity Act 2002,

Additional Conditions:

1. The wnit shall operaie all the APC measures continuousty and efficiently so as 10 achieve the
AAQEmission standards prescribed by the Board.
2. The unit shall adhere to Ambicnt Noise level standards prescribed by the Board.,
3. The unit shall restrict the quarrying operations between 7 am and 5 pm.
4, No change in mining technology or scope of working shall be made without prior permission
approval of the SEIAA, Chennai,
5. The unit shall cumpE] the conditions mentioned in the Environmental Clearnnce obtained from
SELAA vide Lr.No. SEIAA-TN/F No. 7394/ 1{a)/EC, No.4267/2020 Dated; 28.07.2020,
6. The unit shall continue 1o develop green belt all along the boundary of the quarry lcase area,

RAVICHANDRAN  fgralty signed by
RAVICH

ANDRAN LANDALAMY

]{.A.NDASAM\IF [abe: 2022.04.02 19408 +05°10°

District Environmental Engineer,
Tamil ¥adu Pollution Control Board,
KARLUR

Ta

The Proprigter,

Mia P SENTHILYEL ROUGH STONME AND GRAVEL QUARRY
Pullagoundempalayam,

Penvamathivagudalur Post,

Aravakurichi Taluk,

Karur Dhstrict.,

Fin: 630204

Copy to:

|.The Commissioner, K.PARAMATHI-Panchayat Union, Aravakunchi Taluk, Karr District .

2. Copy submutted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information,

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind
information.

4, File



